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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1127/2024 

 

IN THE MATTER OF: 

 

Sukhdeep Singh       Applicant 

Versus 

Haryana Pollution Control Board & Ors.   Respondents 

 

PROGRESS REPORT THROUGH HARYANA STATE POLLUTION 

CONTROL BOARD. 

MOST RESPECTFULLY SHOWETH  

1. The Hon’ble NGT vide orders dated 21.04.2025 passed the 

following directions:- 

1. Sh. Rahul Khurana, Learned Counsel appearing for 

Haryana State Pollution Control Board (HSPCB) submits 

that joint committee is doing the verification of the stone 

crushers and out of 217 stone crushers, 148 have been 

verified and remaining stone crushers are yet to be 

verified.    

2. In this background, he has prayed for eight weeks’ time to 

file the final report of the joint committee. Prayer is 

allowed.   

3. List on 21.08.2025. 

 

2. That Haryana Government has issued a notification on 

11.05.2016 w.r.t. stone crushers in Haryana for siting norms 

and environmental norms, the copy of Notification dated 

11.05.2016 is annexed as Annexure R/1. 

3. That, as per above Notification dated 11/05/2016 “Those 

stone crushing units, which are 'established in the area 
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outside the existing notified approved crusher zones or their 

extension' on a date prior to the date of Notification i.e. 11th 

May 2016, but fail to meet any/some/all the 'Norms for  

Siting of Stone Crushers in Haryana' as included in the 

Schedule I of the said Notification, but were operational on 

the date of issue of the above said notification, were  termed 

as 'Non Complying Units' in terms of the Notification dated 

11th May 2016 .That, the stone crushers, which were not 

meeting the siting criteria , were required to shift their Units 

to a site meeting the siting norms as per the provisions of 

the Notification dated 11th May 2016 for which suitable land 

was to be procured by the respective units within 03 years 

from the date of issuance of the said Notification i.e. on or 

before 10thMay 2019. 

4. That the above mentioned non complying stone crusher 

units filed a Civil Writ Petition No 12107 of 2018 before the 

Hon’ble High Court of Punjab and Haryana, Chandigarh and 

the Hon’ble High Court, in its judgment dated 29.11.2024 in 

CWP No.12107 of 2018, upheld the validity of the Notification 

dated 11.05.2016 and dismissed the bunch of writ petitions. 

Copy of Judgment dated 29.11.2024 is annexed herewith as 

Annexure R/2. 

5. Thereafter stone crusher units have challenged the 

judgment dated 29.11.2024 passed by Hon’ble High Court of 

Punjab & Haryana by way of their respective Special Leave 

Petition(s) before the Hon’ble Supreme Court of India and 

the Hon’ble Supreme Court of India, vide order dated 

02.01.2025 passed in Special Leave to Appeal (C) 

No.30301/2024, stayed the operation and implementation of 

the impugned judgment dated 29.11.2024 passed by High 
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Court of Punjab and Haryana in CWP No.12107 of 2018. The 

Copy of orders dated 02.01.2025, 20.01.2025, 07.02.2025, 

03.03.2025, 17.03.2025, 01.04.2025, 04.04.2025, 

5.04.2025, 28.04.2025, 17.07.2025 passed by Hon’ble 

Supreme Court in the above mentionedbunch of SLP(s) is 

annexed as Annexure-R/3 (Colly). 

6. Hence, validity of the notification dated 11.05.2016 w.r.t 

siting norms is sub-judice before the Hon’ble Supreme Court 

of India. It is also relevant to mention here that during 

pendency of SLPs, draft Notification dated 24.01.2025 was 

issued by the Environment Department, Haryana and after 

expiry of period of submission of objections, final decision is 

pending before the concerned authority. Subsequent 

development on this aspect shall be placed on record. 

7. Further in pursuance of the directions given in the previous 

orders passed by this Hon’ble Tribunal, the verification of all 

the 217 no of stone crushers has been conducted w.r.t to 

the environmental norms as mentioned below : 

i. Dust containment cum suppressing system for the 

equipment in the form of covered sheds andsprinklers. 

ii. Construction of approved wind breaking wall of at least 

50 meter length and minimum 16 feet height alongwith 

provision of telescopic chute to ensure that the crushed 

material from the nod is released from a point which is 

at least 2 feet below the height of the wind breaking 

wall. The wall shall be structurally sound and shall 

cover the vulnerable abadi side of the crusher unit. 

iii. Construction and maintenance of metalled roads for 

vehicular movement within the premises of the 

crushing units  
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iv. All stone crushing units shall provide a green belt along 

the periphery having avenue plantation of two rows 

after approval of plantation plan by the Divisional 

Forest Officer concerned. Till plantation within the 

premises is fully developed, the project proponent shall 

erect a barrier/ barricade along the periphery to 

contain the dust emissions. Such barricade should 

completely enclose the premises from all sides and may 

be either a boundary wall or of flexible cloth (tarpaulin 

etc.) or a combination of two. The height of the 

barricade shall not be less than the height of the 

highest tip of the conveyor belts. 

v. The stone crushing units shall provide at least 50 

number sprinklers alongwith a water storage facility of 

minimum 10 Kilolitre capacity. Further they must 

sprinkle at least 10 kilolitre of water per day for a stone 

crushing capacity of 100 tones per day and pro rata 

accordingly for higher capacity crushing units. 

vi. In order to ensure the regular operation of sprinklers 

system, the stone crushing units will provide inter 

locking system alongwith separate energy meter. 

 The abstract of the present status of all the 217 no of stone 

crushing units situated in the Yamunanagar is as under: 

Total no of stone 
crushing units in 
Yamunanagar. 

No of units found 
dismantled  

 No of units 
operational units 

217 40 

 

177 
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Total no of operational stone crushing units 
in Yamunanagar. 

177 

No. of Units found complying w.r.t. 
environmental norms 

100 

No. of Units found non-complying w.r.t. 
environmental norms 

77 

No of non complying units closed by Board 27 

No of non complying units recommended 
for issuance of closure orders 

27 

No of non complying units issued Show 
Cause Notice for closure. 

23 

 

 The list of the 27 no of non complying stone crushing units 

closed by the Board along with the copy of closure orders is 

attached as Annexure-R/4. 

 The list of the 27 no of non complying stone crushing units 

recommended for issuance of closure orders along with the 

copy of recommendation letters is attached as Annexure-

R/5. 

 The list of the 23 no of non complying stone crushing units 

issued show cause notice for closure along with the copy of 

show cause notices is attached as Annexure-R/6. 

 

8. That the verification of all the stone crushing units has been 

completed and HSPCB has already initiated action against the 

non complying stone crushing units and same shall be taken 

to its logical end. 

  

 In view of the above, it is humbly prayed to the Hon'ble 

Tribunal that this present progress report may kindly 

considered and Hon'ble Tribunal and 08 weeks time may be 

granted for submission of final report by the joint committee. 

  

Regional Officer 
HSPCB, Yamuna Nagar  

 
 Dated:20.08.2025 
 Place: Yamunanagar 
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ITEM NO.25               COURT NO.6               SECTION IV-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  30301/2024
[Arising out of impugned final judgment and order dated  29-11-2024
in CWP No. 27094/2017 passed by the High Court of Punjab & Haryana
at Chandigarh]

SHRI BALAJI GRIT UDYOG                             Petitioner(s)

                                VERSUS

STATE OF HARYANA & ORS.                            Respondent(s)

( IA No.292881/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT and IA No.292883/2024-PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES )
 
Date : 02-01-2025 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE VIKRAM NATH
         HON'BLE  MR. JUSTICE PRASANNA B. VARALE

For Petitioner(s)  Mr. Anand Sanjay M. Nuli, Sr. Adv.
                   Mr. Tarun Gupta, AOR
                   Mr. Hirday Virdi, Adv.
                   Mr. Sidhant Ranta, Adv.
                   Mr. Sameer Chaudhary, Adv.
                   
For Respondent(s)

           UPON hearing the counsel the Court made the following
                        O R D E R

Issue notice.

In  the  meantime,  there  shall  be  stay  of

operation  and  implementation  of  the  impugned

judgment.

Tag with SLP(Civil) No. 11052 of 2021.

(SONIA BHASIN)
COURT MASTER (SH)

(RANJANA SHAILEY)
COURT MASTER (NSH)

Digitally signed by
SONIA BHASIN
Date: 2025.01.02
16:31:18 IST
Reason:

Signature Not Verified

Annexure-R3
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ITEM NO.15               COURT NO.6               SECTION IV-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  1091/2025
[Arising out of impugned final judgment and order dated  29-11-2024
in CWP No. 11694/2020 passed by the High Court of Punjab & Haryana 
at Chandigarh]

SHREE VINAYAK STONE CRUSHER                        Petitioner(s)

                                VERSUS

STATE OF HARYANA & ORS.                            Respondent(s)

IA No. 9618/2025 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
IA No. 9619/2025 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
 
Date : 20-01-2025 This matter was called on for hearing today.

CORAM :          HON'BLE MR. JUSTICE VIKRAM NATH
                 HON'BLE MR. JUSTICE SANDEEP MEHTA
                   
For Petitioner(s) : 
                   Mr. Anand Sanjay M. Nuli, Sr. Adv.
                   Mr. Tarun Gupta, AOR
                   Mr. Hirday Virdi, Adv.
                   Mr. Sidhant Ranta, Adv.
                   Mr. Sameer Chaudhary, Adv.
                   
For Respondent(s) : 

         UPON hearing the counsel the Court made the following
                        O R D E R

Issue notice.

In  the  meantime,  there  shall  be  stay  of

operation  and  implementation  of  the  impugned

judgment.

Tag  with  Special  Leave  Petition(Civil)  No.

11052 of 2021.

(SONIA BHASIN)
COURT MASTER (SH)

(RANJANA SHAILEY)
COURT MASTER (NSH)

Digitally signed by
SONIA BHASIN
Date: 2025.01.21
11:04:23 IST
Reason:

Signature Not Verified

62 395



ITEM NO.25               COURT NO.5               SECTION IV-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  2816/2025

[Arising  out  of  impugned   order  dated   29-11-2024  in  CWP  No.
11204/2019  passed  by  the  High  Court  of  Punjab  &  Haryana  at
Chandigarh]

M/S SHREE GANESH STONE CRUSHER                     Petitioner(s)

                                VERSUS

STATE OF HARYANA & ORS.                            Respondent(s)

FOR ADMISSION 
 
Date : 07-02-2025 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE VIKRAM NATH
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) : 
                   Mr. Ajit Sharma, AOR
                   Mr. Kanchan Kumar, Adv.
                   
                   
For Respondent(s) : 

       UPON hearing the counsel the Court made the following
                        O R D E R

Issue notice.

In  the  meantime,  there  shall  be  stay  of

operation and implementation of the impugned order.

Tag with SLP(Civil) No. 11052 of 2021.

(SONIA BHASIN)
ASSISTANT REGISTRAR-CUM-PS

(RANJANA SHAILEY)
COURT MASTER (NSH)

Digitally signed by
SONIA BHASIN
Date: 2025.02.07
18:41:51 IST
Reason:

Signature Not Verified
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ITEM NO.9               COURT NO.5               SECTION IV-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  5116/2025

[Arising out of impugned final judgment and order dated  29-11-2024
in CWP No. 12107/2018 passed by the High Court of Punjab & Haryana
at Chandigarh]

M/S PUNJAB STONE CRUSHER & ORS.                    PETITIONER(S)

                                VERSUS

STATE OF HARYANA & ORS.                            RESPONDENT(S)

(FOR ADMISSION and I.R. and IA No. 48591/2025 - PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)
 
Date : 03-03-2025 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE VIKRAM NATH
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) : 
                   Mr. Nidhesh Gupta, Sr. Adv.
                   Ms. Japneet Kaur, Adv.
                   Mr. Madhav Gupta, Adv.
                   Mr. Bikram Dwivedi, Adv.
                   Mr. Manu Bhardwaj, Adv.
                   Mr. G. Balaji, AOR
                   
                   
For Respondent(s) : 

        UPON hearing the counsel, the Court made the following
                             O R D E R

1. Issue notice.

2. In the meantime, there shall be stay of operation and

implementation of the impugned judgment.

3. Tag with Special Leave Petition (Civil) No. 11052 of

2021.

 (POOJA SHARMA)                               (RANJANA SHAILEY)
COURT MASTER (SH)                             COURT MASTER (NSH)

Digitally signed by
SNEHA DAS
Date: 2025.03.05
13:49:18 IST
Reason:

Signature Not Verified
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ITEM NO.19               COURT NO.5               SECTION IV-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 5022/2025

[Arising out of impugned final judgment and order dated  29-11-2024
in CWP No. 11163/2019 passed by the High Court of Punjab & Haryana 
at Chandigarh]

M/S NEELKANTH STONE CRUSHING COMPANY                Petitioner(s)

                                VERSUS

STATE OF HARYANA & ORS.                            Respondent(s)

(FOR ADMISSION, IA No. 58655/2025 - CONDONATION OF DELAY IN 
REFILING/CURING THE DEFECTS AND IA No. 58657/2025 - EXEMPTION FROM 
FILING O.T.)
 
Date : 17-03-2025 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE VIKRAM NATH
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) : Mr. Ajit Sharma, AOR
Mr. Kanchan Kumar, Adv.
Mr. Yuvaj Singh Solanki, Adv.
Mr. Lureb Habib Aansari, Adv.

                   
For Respondent(s) : 

        UPON hearing the counsel the Court made the following
                             O R D E R

Delay condoned.

Issue notice.

In  the  meantime,  there  shall  be  stay  of

operation and implementation of the impugned judgment.

Tag with Special Leave Petition (C) No.30301 of

2024.

(NEETU KHAJURIA)
ASTT. REGISTRAR-cum-PS

(RANJANA SHAILEY)
ASSISTANT REGISTRAR

 

Digitally signed by
NEETU KHAJURIA
Date: 2025.03.17
18:22:10 IST
Reason:

Signature Not Verified

65398



ITEM NOS.40 + 67 +68               COURT NO.5       SECTION IV-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  11052/2021

[Arising out of impugned final judgment and order dated  12-07-2021
in CWP No. 10337/2021 passed by the High Court of Punjab & Haryana 
at Chandigarh]

SHREE BALAJI GRIT UDYOG & ORS.                     Petitioner(s)

                                VERSUS

THE STATE OF HARYANA & ORS.                        Respondent(s)

FOR ADMISSION and I.R. and IA No.84235/2021-EXEMPTION FROM FILING 
C/C OF THE IMPUGNED JUDGMENT and IA No.85233/2021-PERMISSION TO 
FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES 
IA No. 190542/2024 - INTERVENTION/IMPLEADMENT
 
WITH
SLP(C) No. 1091/2025 (IV-B)
FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT ON IA 
9618/2025 
FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES ON IA 
9619/2025
IA No. 9618/2025 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
IA No. 9619/2025 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
SLP(C) No. 30301/2024 (IV-B)
IA FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT ON IA 
292881/2024 
FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES ON IA 
292883/2024
IA No. 292881/2024 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
IA No. 292883/2024 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
SLP(C) No. 2816/2025 (IV-B)
FOR ADMISSION
SLP(C) No. 5116/2025 (IV-B)
FOR ADMISSION and I.R.
IA No. 48591/2025 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES

ITEM NO.67         
Petition(s) for Special Leave to Appeal (C)  No(s).  8513/2025

1

Digitally signed by
SONIA BHASIN
Date: 2025.04.02
18:32:42 IST
Reason:

Signature Not Verified
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[TO BE TAKEN UP ALONGWITH ITEM NO. 40.2 I.E. SLP(C) No. 
30301/2024.] ...... FOR ADMISSION 
IA No. 58655/2025 - CONDONATION OF DELAY IN REFILING /  CURING THE 
DEFECTS
IA No. 58657/2025 - EXEMPTION FROM FILING O.T.
 
ITEM NO.68

Petition(s) for Special Leave to Appeal (C)  No(s).  7971/2025

[ TO BE TAKEN UP ALONG WITH ITEM NO.40 I.E. SLP(C) No. 11052/2021 ]
 
WITH
SLP(C) No. 8072/2025 (IV-B)
FOR ADMISSION and I.R.
IA No. 72385/2025 - EXEMPTION FROM FILING O.T.
IA No. 72386/2025 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
SLP(C) No. 8162-8163/2025 (IV-B)
FOR ADMISSION
                    
Date : 01-04-2025 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE VIKRAM NATH
         HON'BLE MR. JUSTICE K.V. VISWANATHAN

For Petitioner(s) : 
                   Mr. Anand Sanjay M. Nuli, Sr. Adv.
                   Mr. Tarun Gupta, AOR
                   Mr. Hirday Virdi, Adv.
                   Mr. Sidhant Ranta, Adv.
                   
                   
                   Mr. Nidhesh Gupta, Sr. Adv.
                   Ms. Japneet Kaur, Adv.
                   Ms. Pallavi Singh, Adv.
                   Mr. Madhav Gupta, Adv.
                   Mr. Bikram Dwivedi, Adv.
                   Mr. Manu Bhardwaj, Adv.
                   Mr. G. Balaji, AOR
                   
                   Mr. Ajit Sharma, AOR
                   Mr. Kanchan Kumar, Adv.
                   Mr. Yuvrajsinh Solanki, Adv.

For Petitioner(s) : 
(ITEM NO. 67)      Mr. Ajit Sharma, AOR
                   Mr. Kanchan Kumar, Adv.
                   Mr. Yuvrajsinh Solanki, Adv.
                   

2
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For Petitioner(s) : 
(ITEM NO. 68)      Mr. Mukesh K Giri, Adv.
                   Mr. Mandaar Mukesh Giri, Adv.
                   Mr. Rajivkumar, AOR
                   
                   
                   Mr. Rajive Bhalla, Sr. Adv.
                   Mr. Shubham Bhalla, AOR
                   Ms. Ragini Sharma, Adv.
                   Mr. Alex Noel Dass, Adv.
                   Ms. Gauri Bedi, Adv.
                   Ms. Aadya Kapoor, Adv.
                   Mr. Rohit Pandey, Adv.
                   
                   
For Respondent(s) : Mr. Prashant Bhushan, AOR
                   
                   Mr. Lokesh Sinhal, Sr. A.A.G.
                   Mr. Akshay Amritanshu, AOR
                   Mr. Rahul Khurana, Adv.
                   Mr. Nikunj Gupta, Adv.
                   Ms. Drishti Saraf, Adv.
                   Ms. Pragya Upadhyay, Adv.
                   Ms. Aakanksha, Adv.
                   Ms. Ishika Gupta, Adv.
                   Mr. Sarthak Arya, Adv.
                   
                   Mr. Rahul Khurana, AOR
                   

           UPON hearing the counsel the Court made the following
                        O R D E R

List these matters in the month of July, 2025

in the hope that the State of Haryana would be able

to publish the notification, which is stated to be of

5th February  2025  as  informed  by  learning  senior

counsel  Mr.  Nidesh  Gupta  and  Mr.  Anand  Sanjay  M.

Nuli.

(SONIA BHASIN)
ASSISTANT REGISTRAR-CUM-PS

(RANJANA SHAILEY)
ASSISTANT REGISTRAR

3
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ITEM NOS.9  + 61        COURT NO.5               SECTION IV-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  8582/2025
[Arising out of impugned final judgment and order dated  29-11-2024
in CWP No. 9713/2019 passed by the High Court of Punjab & Haryana 
at Chandigarh]

M/S MOHINDER STONE CRUSHER & ORS.                  Petitioner(s)

                                VERSUS

STATE OF HARYANA & ORS.                            Respondent(s)

FOR ADMISSION and I.R. 

ITEM NO.61           

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 9098/2025
[TO BE TAKEN UP ALONG WITH ITEM NO.9 I.E. SLP(C) No. 
8582/2025]..... FOR ADMISSION 
IA No. 79484/2025 - CONDONATION OF DELAY IN REFILING /  CURING THE 
DEFECTS
 
Date : 04-04-2025 These petitions were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE VIKRAM NATH
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) : 
   (ITEM 9)        Mr. Rajive Bhalla, Sr. Adv.
                   Mr. Shubham Bhalla, AOR
                   Mr. Yajur Bhalla, Adv.
                   Ms. Gauri Bedi, Adv.
                   Mr. Rohit Pandey, Adv.
For Petitioner(s) : 
   (ITEM 61)       Mr. Shubham Bhalla, Sr. Adv.
                   Mr. Shubham Bhalla, AOR
                   Mr. Yajur Bhalla, Adv.
                   Ms. Gauri Bedi, Adv.
                   Mr. Rohit Pandey, Adv.
                   
                   
For Respondent(s) : 

          UPON hearing the counsel the Court made the following

1

Digitally signed by
SONIA BHASIN
Date: 2025.04.05
11:22:45 IST
Reason:

Signature Not Verified

69402



                        O R D E R

Delay condoned.

Issue notice.

Tag  with  Special  Leave  Petition(Civil)  No.

30301 of 2024.

(SONIA BHASIN)
ASSISTANT REGISTRAR-CUM-PS

(RANJANA SHAILEY)
ASSISTANT REGISTRAR

2
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ITEM NO.25               COURT NO.5               SECTION IV-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  9519-9520/2025

[Arising out of impugned final judgment and order dated  29-11-2024
in CWP No. 5666/2020 29-11-2024 in CWP No. 10871/2019 passed by the
High Court of Punjab & Haryana at Chandigarh]

M/S WALIA STONE CRUSHING CO. ETC.                 Petitioner(s)

                                VERSUS

STATE OF HARYANA & ORS. ETC.                      Respondent(s)

FOR ADMISSION 
 
Date : 15-04-2025 These petitions were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE VIKRAM NATH
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) : Ms. Yashika Walia, Adv.
Mr. Rohit Kumar, Adv.
Mr. Krishna Ballabh Thakur, AOR

                   
For Respondent(s) : 

        UPON hearing the counsel the Court made the following
                             O R D E R

Issue notice.

Tag with Special Leave Petition (C) Nos.8162-

8163 of 2025.

(NEETU KHAJURIA)
ASTT. REGISTRAR-CUM-PS

(RANJANA SHAILEY)
ASSISTANT REGISTRAR

 

Digitally signed by
NEETU KHAJURIA
Date: 2025.04.15
18:26:46 IST
Reason:

Signature Not Verified
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ITEM NO.23               COURT NO.5               SECTION IV-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 15104/2025

[Arising out of impugned final judgment and order dated  29-11-2024
in CWP No. 11305/2019 passed by the High Court of Punjab & Haryana 
at Chandigarh]

KURUKSHETRA STONE CRUSHER & ANR.                   Petitioner(s)

                                VERSUS

STATE OF HARYANA & ORS.                            Respondent(s)

(IA No. 102301/2025 - CONDONATION OF DELAY IN FILING)
 
Date : 28-04-2025 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE VIKRAM NATH
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) :Ms. Shiwani Tushir, AOR
                   
For Respondent(s) : 

        UPON hearing the counsel the Court made the following
                             O R D E R

Delay condoned.

Issue notice.

Liberty to serve notice on the standing counsel

for the respondent-State of Haryana is granted.

Tag with Special Leave Petition (C) Nos.9519-

9520 of 2025.

(NEETU KHAJURIA)
ASTT. REGISTRAR-CUM-PS

(RANJANA SHAILEY)
ASSISTANT REGISTRAR

 

Digitally signed by
NEETU KHAJURIA
Date: 2025.04.28
18:48:55 IST
Reason:

Signature Not Verified
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ITEM NO.35               COURT NO.3               SECTION IV-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  11052/2021
[Arising out of impugned final judgment and order dated  12-07-2021
in CWP No. 10337/2021 passed by the High Court of Punjab & Haryana
at Chandigarh]

SHREE BALAJI GRIT UDYOG & ORS.                     Petitioner(s)

                                VERSUS

THE STATE OF HARYANA & ORS.                        Respondent(s)

FOR ADMISSION and I.R. and IA No.84235/2021-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.85233/2021-PERMISSION TO
FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES 
IA No. 190542/2024 - INTERVENTION/IMPLEADMENT
 
WITH
SLP(C) No. 1091/2025 (IV-B)
FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT ON IA 
9618/2025 
FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES ON IA 
9619/2025
IA No. 9618/2025 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
IA No. 9619/2025 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
SLP(C) No. 30301/2024 (IV-B)
IA FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT ON IA 
292881/2024 
FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES ON IA 
292883/2024
IA No. 292881/2024 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
IA No. 292883/2024 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
SLP(C) No. 2816/2025 (IV-B)
FOR ADMISSION
SLP(C) No. 8513/2025 (IV-B)
FOR ADMISSION
IA No. 58657/2025 - EXEMPTION FROM FILING O.T.
SLP(C) No. 5116/2025 (IV-B)
FOR ADMISSION and I.R.
SLP(C) No. 8162-8163/2025 (IV-B)
FOR ADMISSION
SLP(C) No. 7971/2025 (IV-B)
SLP(C) No. 8072/2025 (IV-B)
FOR ADMISSION and I.R.
IA No. 72385/2025 - EXEMPTION FROM FILING O.T.

1

Digitally signed by
SONIA BHASIN
Date: 2025.07.17
16:44:10 IST
Reason:

Signature Not Verified
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IA No. 72386/2025 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
SLP(C) No. 10654-10655/2025 (IV-B)
SLP(C) No. 8582/2025 (IV-B)
FOR ADMISSION and I.R.
SLP(C) No. 9519-9520/2025 (IV-B)
FOR ADMISSION
SLP(C) No. 13646/2025 (IV-B)
IA No. 102301/2025 - CONDONATION OF DELAY IN FILING
 
Date : 17-07-2025 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE VIKRAM NATH
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) : 
                   Mr. Anand Sanjay M. Nuli, Sr. Adv.
                   Mr. Tarun Gupta, AOR
                   Mr. Hirday Virdi, Adv.
                   Mr. Sidhant Ranta, Adv.
                   
                   
                   Ms. Shiwani Tushir, AOR
                   
                   Mr. Krishna Ballabh Thakur, AOR
                   
                   Mr. Mukesh Kumar Giri, Adv.
                   Mr. Mandaar Mukesh Giri, Adv.
                   Mr. Rajivkumar, AOR
                   
                   
                   Mr. Rajive Bhalla, Sr. Adv.
                   Mr. Shubham Bhalla, AOR
                   Ms. Gauri Bedi, Adv.
                   Ms. Ragini Sharma, Adv.
                   Ms. Aadya Kapoor, Adv.
                   Mr. Alex Noel Dass, Adv.
                   Mr. Divyansh Misra, Adv.
                   Mr. Yajur Bhalla, Adv.
                   
                   
                   Mr. Nidhesh Gupta, Sr. Adv.
                   Ms. Japneet Kaur, Adv.
                   Ms. Saundarya Vats, Adv.
                   Ms. Pallavi Singh, Adv.
                   Mr. Madhav Gupta, Adv.
                   Mr. Bikram Dwivedi, Adv.
                   Mr. Manu Bhardwaj, Adv.
                   Mr. G. Balaji, AOR
                   

2
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                   Mr. Ajit Sharma, AOR
                   Mr. Kanchan Kumar, Adv.
                   Mr. Yuvrajsinh Solanki, Adv.
                   Mr. Yuvrajsinh C Solanki, Adv.
                   Mr. Lareb Habib Ansari, Adv.
                   
                   
For Respondent(s) : 
                   Mr. Prashant Bhushan, AOR
                   Ms. Neha Rathi, Adv.
                   Ms. Kajal Giri, Adv.
                   
                   
                   Mr. Lokesh Sinhal, Sr. A.A.G.
                   Mr. Rahul Khurana, AOR
                   Mr. Nikunj Gupta, Adv.
                   Mr. Sarthak Arya, Adv.
                   Ms. Ishika Gupta, Adv.
                   Ms. Aakansha, Adv.

    Mr. Samar Vijay Singh, AOR
    Ms. Sabarni Som, Adv.
    Mr. Amar Dev Sharma, Adv.

                   
                   
                   Mr. Lokesh Sinhal, Sr. A.A.G.
                   Mr. Akshay Amritanshu, AOR
                   Mr. Rahul Khurana, Adv.
                   Mr. Nikunj Gupta, Adv.
                   Ms. Drishti Saraf, Adv.
                   Ms. Aakanksha, Adv.
                   Ms. Ishika Gupta, Adv.
                   Mr. Sarthak Arya, Adv.
                   Ms. Drishti Rawal, Adv.
                   
                   
                   Mr. Surinder Singh, Adv.
                   Mr. Arvind Gupta, AOR
                   Mr. Kanav Bhardwaj, Adv.
               
          UPON hearing the counsel the Court made the following

                        O R D E R

On the joint request of the learned counsel 

for the parties, list the matters after two months.

(SONIA BHASIN)
ASSISTANT REGISTRAR-CUM-PS

(RANJANA SHAILEY)
ASSISTANT REGISTRAR
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Sr. No. Name and Address Closure order 
number  & date

Closure order 
implemented on

1 Goel Stone Crusher, Vill 
Doiwala, Yamuna Nagar

 
HSPCB/YAM/2025/I
NS/102757973CON
C001-004 dated 
11.07.2025 

23.07.2025

2
Mohit Stone Crusher, Village 
Doiwala, P.O., Devdhar, 
Yamuna Nagar

HSPCB/YAM/2025/I
NS/102758550CON
C001-004 dated 
11.07.2025 

 23.07.2025

3
Patiala Stone Crusher, Village 
Ballewala, Tehsil Chhachhrauli,
Yamuna Nagar

HSPCB/YAM/2025/I
NS/102758104CON
C001-004 dated 
11.07.2025

 25.07.2025

4
Polla Screening and Stone 
Crusher Plant, Village Nagli 32, 
Tehsil Bilaspur, Yamuna Nagar

HSPCB/YAM/2025/I
NS/102757636CON
C001-004 dated 
11.07.2025

 15.07.2025

5

Vaishnavi Stone Crusher and 
Screening Plant (Stone 
Crusher) (Old name 
Chaudhary Stone Crusher,  
Village Nagli 32, Tehsil 
Bilaspur  Yamuna Nagar

HSPCB/YAM/2025/I
NS/107934718CON
C001-004 dated 
11.07.2025

 15.07.2025

6

Dahiya and Company 
Screening Plant (Stone 
Crusher), Village 
Mahiyudeenpur Tehsil Bilaspur 
Yamuna Nagar

HSPCB/YAM/2025/I
NS/107934657CON
C001-004 dated 
11.07.2025

14.07.2025

7
CHAUDHARY INDUSTRIES,  
Village Mahiyudinpur, Yamuna 
Nagar

HSPCB/YAM/2025/I
NS/107935521CON
C001-004 dated 
10.07.2025

 14.07.2025

8
Satluj Stone Crusher, Village 
Mahiyudinpur, Tehsil Bilaspur, 
Yamuna Nagar

HSPCB/YAM/2025/I
NS/102758640CON
C001-004 dated 
11.07.2025

11.07.2025

9

Deep Screening Plant and 
Stone Crusher, Village 
Mahiyudeenpur Tehsil Bilaspur 
Yamuna Nagar

 
HSPCB/YAM/2025/I
NS/107935889CON
C001-004 dated 
10.07.2025

14.07.2025

10
Jai bhole stone crusher, Village 
Mahiyudeenpur, 
YAMUNANAGAR

HSPCB/YAM/2025/I
NS/107935466CON
C001-004 dated 
10.07.2025

 14.07.2025

 list of Stone Crusher closed by Board as Annexure-R-4

Annexure-R477410



11
R.R. Stone Crusher, Village- 
Nagli-32, Tehsil- Bilaspur, 
District Yamuna Nagar

HSPCB/YAM/2025/I
NS/107934443CON
C001-004 dated 
11.07.2025

15.07.2025

12
Har Gobind Industries (Stone 
Crusher), Village Nagli 32 
Tehsil Bilaspur Yamuna Nagar

HSPCB/YAM/2025/I
NS/102758698CON
C001-004 dated 
11.07.2025

 15.07.2025

13

Enginics Infra Private Limited 
(Stone Crusher), Village 
Rulaheri Tehsil Bilaspur 
Yamuna Nagar

HSPCB/YAM/2025/I
NS/102758907CON
C001-004 dated 
11.07.2025

 15.07.2025

14

Mansa Devi Stone Crusher, 
Village Rulaheri, Teshsil 
Bilaspur, District Yamuna 
Nagar

HSPCB/YAM/2025/I
NS/102759062CON
C001-004 dated 
10.07.2025

 15.07.2025

15

Krishna Stone Crusher and 
Screening Plant, Village Nagli-
32, Tehsil Khizrabad, District 
Yamuna Nagar

 HSPCB-
070001/301/2022-
HAZARDOUS 
WASTE 
MANAGEMENT CELL-
HSPCB/1/101465/20
22 DATED 
12.03.2022

 21.04.2022

16 Anant Stone Crusher, Vill 
Aryanwala, Yamuna Nagar

 HSPCB-
070001/229/2022-
HAZARDOUS 
WASTE 
MANAGEMENT CELL-
HSPCB/1/96121/202
2 DATED 
14.02.2022

 18.02.2022

17

Sai Stone Crusher, Village 
Nagli-32, PO DAYALGARH, 
Tehsil Bilaspur, District 
Yamuna Nagar 

  HSPCB-
070001/302/2022-
HAZARDOUS 
WASTE 
MANAGEMENT CELL-
HSPCB/1/101462/20
22 DATED 
12.03.2022

 21.04.2022

18

 Bhagwati Stone and 
Screening (Stone Crusher), 
Village Nagli 32, Tehsil 
Bilaspur, Yamuna Nagar

 HSPCB-
070001/305/2022-
HAZARDOUS 
WASTE 
MANAGEMENT CELL-
HSPCB/1/100722/20
22 DATED 
09.03.2022

 21.04.2022
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19

Hans Stone and Screening 
(Stone Crusher),  Village Nagli 
32, Tehsil Bilaspur, Yamuna 
Nagar

  HSPCB-
070001/306/2022-
HAZARDOUS 
WASTE 
MANAGEMENT CELL-
HSPCB/1/101463/20
22 DATED 
12.03.2022

 21.04.2022

20
Bajrangi Stone Crusher, 
Village Mhiudeenpur, Tehsil 
Bilaspur, Yamuna Nagar

  HSPCB-
070001/51/2022-
HAZARDOUS 
WASTE 
MANAGEMENT CELL-
HSPCB/1/95124/202
2 DATED 
09.02.2022

14.02.2022

21

Yamuna Industry (Stone 
Crusher) Village Ibrahimpur, 
Tehsil Chhachhrauli, Yamuna 
Nagar

HSPCB-
070001/140/2021-
HAZARDOUS 
WASTE 
MANAGEMENT CELL-
HSPCB/I/34576/202
1 DATED 
19.04.2021

 19.04.2021

22

Khan Screening and Stone 
Crusher Co, Village Taharpur 
Kalan, Tehsil Chhachrauli, 
District Yamuna Nagar

 HSPCB-
070001/19/2021-
HAZARDOUS 
WASTE 
MANAGEMENT CELL-
HSPCB/I/64639/202
1 DATED 
15.09.2021

 20.09.2021

23
Mohit Stone Crusher, Village 
Kohliwala, P.O., Devdhar, 
Yamuna

070001/250/2021-
HAZARDOUS 
WASTE 
MANAGEMENT CELL-
HSPCB/I/57058/202
1 DATED 
10.08.2021

 18.08.2021

24
Kamboj Gram Udyog Mandal,  
Village Ballewala, Tehsil
Chhachhrauli, Yamuna Nagar

HSPCB/HWM/YNR-
237/2020/1250-53 
dated 22.09.2020

 25.09.2020

25 Jamna Gram Udyog Mandal, 
Ballewala, Yamuna Nagar

HSPCB/HWM/YNR-
425/2020/1261-
1269 dated 
22.09.2020

 25.09.2020
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26
Guru Kirpa Enterprises (Stone 
Crusher), Village Rampur 
Khadar, Yamuna Nagar

HSPCB/HWM/YR-
419/2020/351 
dated 17.02.2020

 28.02.2020

27 Om Sai Stone Crusher, Village 
Rampur Khadar, Yamuna Nagar

HSPCB/HWR/YR-
418/2020/356 
dated 17.02.2020

28.02.2020
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Sr. No. Name and Address Date of 
Inspection

Recommendation for 
closure order send to HO

1 Hira Stone Crusher, Vill Doiwala, 
Yamuna Nagar

09.06.2025 Recommended for issuance 
of closure orders on 
06.08.2025

2 Kashmir Stone Crusher, Village 
Doiwala, Yamuna Nagar

26.05.2025 Recommended for issuance 
of closure orders on 
14.08.2025

3 Jai Mata Di Stone Crusher(JK), 
Village Doiwala, District Yamuna

09.06.2025 Recommended for issuance 
of closure orders on 
14.08.2025

4 Jai Ganpati Stone Crusher, Village 
Doiwala, Yamuna Nagar

26.05.2025 Recommended for issuance 
of closure orders on 
11.08.2025

5 Adhishtha Stone Crusher, Village 
Majri Tapu, Tehsil Jagadhri, Yamuna 
Nagar 

30.05.2025 Recommended for issuance 
of closure orders on 
06.08.2025

6 Haryana Stone Crusher, Village Majri 
Tapu, Jagadhri, Yamuna Nagar

30.05.2025 Recommended for issuance 
of closure orders on 
11.08.2025

7 Hazara Builder Group Stone Crusher, 
Village Belgarh, Khizrabad, Yamuna 
Nagar

13.06.2025 Recommended for issuance 
of closure orders on 
06.08.2025

8 Rajiv Gupta and Company Stone 
Crusher,  Village Kanalsi Tehsil 
Jagadhri Yamuna Nagar

30.05.2025 Recommended for issuance 
of closure orders on 
12.08.2025

9 Neel kanth Stone Crusher and 
Screening Plant, Village Majri Tapu, 
Tehsil Jagadhri, Yamuna Nagar

30.05.2025 Recommended for issuance 
of closure orders on 
12.08.2025

10 Shiva Stone Crusher and Screening 
Plant (Stone Crusher), Village 
Kanalsi, Tehsil Jagadhri, Yamuna 
Nagar

30.05.2025 Recommended for issuance 
of closure orders on 
12.08.2025

11 Ambey Enterprises,  Village Majri 
Tapu,  Yamuna Nagar 

13.06.2025 Recommended for issuance 
of closure orders on 
06.08.2025

12 Himgiri Enterprises, Village Kanalsi, 
Jagadhri, Yamuna Nagar

30.05.2025 Recommended for issuance 
of closure orders on 
11.08.2025

13 Jai Maa Vaishno Enterprises(Stone 
Crusher),  Village Belgarh, Tehsil 
Khizrabad, Yamuna Nagar

09.06.2025 Recommended for issuance 
of closure orders on 
06.08.2025

14 SARWARA STONE CRUSHER VILLAGE 
BELGHARH, TEHSIL KHIZRABAD, 
YAMUNA NAGAR

09.06.2025 Recommended for issuance 
of closure orders on 
11.08.2025

list of the Stone Crusher Recommended for issuance of closure orders as 
Annexure-R5
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15 SAT GURUDEV STONE CRUSHER, 
Village- Majri Tapu, Tehsil- 
Jagadhri,Distt - Yamuna Nagar

30.05.2025 Recommended for issuance 
of closure orders on 
12.08.2025

16 Shri Balaji Hanuman Traders, Village 
Kanalsi, Tehsil Jagadhri 
YAMUNANAGAR

30.05.2025 Recommended for issuance 
of closure orders on 
12.08.2025

17 KAMLESH STONE CRUSHER, 
VILLAGE BELGARH, TEHSIL 
KHIZRABAD, Yamuna Nagar

12.06.2025 Recommended for issuance 
of closure orders on 
11.08.2025

18 Ganga Industries (Stone Crusher), 
Village Belgarh, Yamuna Nagar

12.06.2025 Recommended for issuance 
of closure orders on 
06.08.2025

19 Hindustan Stone Crusher, Village 
Belgarh Tehsil Pratap Nagar, 
YAMUNANAGAR

09.06.2025 Recommended for issuance 
of closure orders on 
06.08.2025

20 SHIV SHAKTI, village ghoro pipli 
tehsil jagadhri distt yamuna nagar

13.06.2025 Recommended for issuance 
of closure orders on 
12.08.2025

21 DM Stone Crusher, Village Belgarh 
Tehsil Pratap Nagar Yamuna Nagar

12.06.2025 Recommended for issuance 
of closure orders on 
06.08.2025

22 MAHADEV STONE CRUSHER., 
VILLAGE BELGARH, TEHSIL 
KHIZRABAD, YAMUNA NAGAR

13.06.2025 Recommended for issuance 
of closure orders on 
11.08.2025

23 Sandhu Stone Crusher,  Village 
Bellgarh, Tehsil Khizrabad, Yamuna 
Nagar

12.06.2025 Recommended for issuance 
of closure orders on 
11.08.2025

24 Bala Ji Minerals (Stone Crusher), 
Village Belgarh Tehsil Pratap Nagar 
Yamuna Nagar

12.06.2025 Recommended for issuance 
of closure orders on 
06.08.2025

25 Bhagat Singh Stone Crusher,  Village 
Belgarh, Tehsil Pratap Nagar, 
Yamuna Nagar

12.06.2025 Recommended for issuance 
of closure orders on 
06.08.2025

26 Hindustan Stone Aura, Ranipur, 
Yamuna Nagar

22.04.2025 Recommended for issuance 
of closure orders on 
28.06.2025

27 Jai Luxmi Minerals (Stone Crusher), 
Village Mahiyudeenpur Tehsil 
Bilaspur Yamuna Nagar

10.06.2025 Recommended for issuance 
of closure orders on 
19.06.2025
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*** This is system generated certificate ***

Inspection no. :  114435831
HROCMMS ID :  13YAM103567

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/114435831CONCR001                         Dated: 06/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/114435831CONCR001
06/08/2025

2. Name of the unit Hira Stone Crusher
3. Address of the unit Vill. Doiwala, Teh. Chhachhrauli
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

3545604

Date of CTE: 2016-12-14

Letter Number on
Certificate:

HSPCB/Consent/ :
313129217YAMCTE3545604

Valid From : 2017-02-08

Valid Upto : 2017-11-07

11. Status of CTO Obtained

Application Number of
CTO:

6132633

Date of CTO: 2016-12-14

Letter Number on
Certificate:

HSPCB/Consent/ :
313129219YAMCTOA6132633

Valid From : 2019-04-01

Valid Upto : 2026-03-31

12. Date of Inspection of the unit 2025-06-09
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*** This is system generated certificate ***

Inspection no. :  114435831
HROCMMS ID :  13YAM103567

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected on dated 09.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided metalled road.
2.	Unit has not provided adequate no. of sprinklers.
3.	Unit has not covered conveyor belts.
4.	Unit has not provided adequate plantation and green belt along
periphery.

15. Complaint/Court case,if any No
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/584

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period

23. Detail violation for which closure
action recommended.

Unit was inspected on dated 09.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided metalled road.
2.	Unit has not provided adequate no. of sprinklers.
3.	Unit has not covered conveyor belts.
4.	Unit has not provided adequate plantation and green belt
along periphery.
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*** This is system generated certificate ***

Inspection no. :  114435831
HROCMMS ID :  13YAM103567

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2026 from the Board.
	Unit was inspected on dated 09.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided metalled road.
2.	Unit has not provided adequate no. of sprinklers.
3.	Unit has not covered conveyor belts.
4.	Unit has not provided adequate plantation and green belt
along periphery.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/584 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1063 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-06

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.06 
16:06:02 +05'30'
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*** This is system generated certificate ***

Inspection no. :  114435831
HROCMMS ID :  13YAM103567

Copy of spot inspection report
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*** This is system generated certificate ***

Inspection no. :  115130537
HROCMMS ID :  19YAM274431

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/115130537CONCR001                         Dated: 14/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981 of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/115130537CONCR001
14/08/2025

2. Name of the unit KASHMIR STONE CRUSHER
3. Address of the unit VILLAGE DOIWALA, TEHSIL KHIZRABAD
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE
11. Status of CTO Obtained

Application Number of
CTO:

58097675

Date of CTO: 2025-08-07

Letter Number on
Certificate:

HSPCB/Consent/ :
313129224YAMCTOA58097675

Valid From : 2024-04-01

Valid Upto : 2029-03-31

12. Date of Inspection of the unit 2025-05-26
13. Name and designation of the

officer(s)inspection unit
Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --
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*** This is system generated certificate ***

Inspection no. :  115130537
HROCMMS ID :  19YAM274431

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 26.05.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided proper enclosure to crushing units.
2.	Unit has not provided metalled road.
3.	Unit has not provided wind breaking wall.
4.	Unit has not provided adequate plantation.
5.	Unit has not provided adequate no. of sprinklers.
6.	Unit has not provided interlocking system arrangement.
7.	Unit has not covered conveyor belts.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/581

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 26.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided proper enclosure to crushing units.
2.	Unit has not provided metalled road.
3.	Unit has not provided wind breaking wall.
4.	Unit has not provided adequate plantation.
5.	Unit has not provided adequate no. of sprinklers.
6.	Unit has not provided interlocking system arrangement.
7.	Unit has not covered conveyor belts.
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*** This is system generated certificate ***

Inspection no. :  115130537
HROCMMS ID :  19YAM274431

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

	Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2029 from the Board.
	Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 26.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided proper enclosure to crushing units.
2.	Unit has not provided metalled road.
3.	Unit has not provided wind breaking wall.
4.	Unit has not provided adequate plantation.
5.	Unit has not provided adequate no. of sprinklers.
6.	Unit has not provided interlocking system arrangement.
7.	Unit has not covered conveyor belts.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/581 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1058 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-12

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.14 
10:50:43 +05'30'
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*** This is system generated certificate ***

Inspection no. :  115130537
HROCMMS ID :  19YAM274431

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report
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*** This is system generated certificate ***

Inspection no. :  115038875
HROCMMS ID :  16YAM3209712

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/115038875CONCR001                         Dated: 11/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/115038875CONCR001
11/08/2025

2. Name of the unit JAI MATA DI STONE CRUSHER(JK)
3. Address of the unit DOIWALA
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:
Date of CTE: 2025-08-06

Letter Number on
Certificate:
Valid From : 2025-08-06

Valid Upto : 2025-08-06

11. Status of CTO Obtained

Application Number of
CTO:

14751703

Date of CTO: 2025-08-06

Letter Number on
Certificate:

HSPCB/Consent/ :
313129221YAMCTOA14751703

Valid From : 2021-09-02

Valid Upto : 2026-03-31

12. Date of Inspection of the unit 2025-06-09
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*** This is system generated certificate ***

Inspection no. :  115038875
HROCMMS ID :  16YAM3209712

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 09.06.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate plantation.
4.	Unit has not provided adequate no. of sprinklers.
5.	Unit has not provided interlocking system arrangement.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/582

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 09.06.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate plantation.
4.	Unit has not provided adequate no. of sprinklers.
5.	Unit has not provided interlocking system arrangement.
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*** This is system generated certificate ***

Inspection no. :  115038875
HROCMMS ID :  16YAM3209712

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2026 from the Board.
			Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 09.06.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate plantation.
4.	Unit has not provided adequate no. of sprinklers.
5.	Unit has not provided interlocking system arrangement.

			Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/582 dated 21/06/2025 to submit
reply within 15 days.
		Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
		Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1060 dated 23.07.2025.
		In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-07

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.14 
11:15:20 +05'30'

144 477



*** This is system generated certificate ***

Inspection no. :  115038875
HROCMMS ID :  16YAM3209712

Copy of show cause notice
Copy of spot inspection report
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*** This is system generated certificate ***

Inspection no. :  115035273
HROCMMS ID :  13YAM63934

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/115035273CONCR001                         Dated: 06/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/115035273CONCR001
06/08/2025

2. Name of the unit JAI GANPATI STONE CRUSHER
3. Address of the unit VILLAGE DOIWALA, TEHSIL CHHACHHRAULI, YNR.
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE
11. Status of CTO Obtained

Application Number of
CTO:

34273763

Date of CTO: 2025-08-05

Letter Number on
Certificate:

HSPCB/Consent/ :
313129223YAMCTO34273763

Valid From : 2023-04-01

Valid Upto : 2028-03-31

12. Date of Inspection of the unit 2025-05-26
13. Name and designation of the

officer(s)inspection unit
Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --
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*** This is system generated certificate ***

Inspection no. :  115035273
HROCMMS ID :  13YAM63934

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 26.05.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided proper enclosure to crushing units.
2.	Unit has not provided metalled road.
3.	Unit has not provided wind breaking wall.
4.	Unit has not provided adequate plantation.
5.	Unit has not provided adequate no. of sprinklers.
6.	Unit has not provided interlocking system arrangement.
7.	Unit has not covered conveyor belts.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/583 dated
21/06/2025

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 26.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided proper enclosure to crushing units.
2.	Unit has not provided metalled road.
3.	Unit has not provided wind breaking wall.
4.	Unit has not provided adequate plantation.
5.	Unit has not provided adequate no. of sprinklers.
6.	Unit has not provided interlocking system arrangement.
7.	Unit has not covered conveyor belts.

147480



*** This is system generated certificate ***

Inspection no. :  115035273
HROCMMS ID :  13YAM63934

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2028 from the Board.
			Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 26.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided proper enclosure to crushing units.
2.	Unit has not provided metalled road.
3.	Unit has not provided wind breaking wall.
4.	Unit has not provided adequate plantation.
5.	Unit has not provided adequate no. of sprinklers.
6.	Unit has not provided interlocking system arrangement.
7.	Unit has not covered conveyor belts.

			Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/583 dated 21/06/2025 to submit
reply within 15 days.
		Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
		Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1062 dated 23.07.2025.
		In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-06

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.06 
15:12:51 +05'30'
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*** This is system generated certificate ***

Inspection no. :  115035273
HROCMMS ID :  13YAM63934

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report
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*** This is system generated certificate ***

Inspection no. :  114381330
HROCMMS ID :  17YAM4663219

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/114381330CONCR001                         Dated: 06/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/114381330CONCR001
06/08/2025

2. Name of the unit ADHISHTHA STONE CRUSHER
3. Address of the unit VILLAGE MAJRI TAPU, TEHSIL JAGADHRI
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

CORE SAND, B A J R
I , G A T K A ,
BOLDER ETC

200 Metric Tonnes/Day

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

4663289

Date of CTE: 2017-11-09

Letter Number on
Certificate:

HSPCB/Consent/ :
313129217YAMCTE4663289

Valid From : 2017-11-09

Valid Upto : 2018-08-08

11. Status of CTO Obtained

Application Number of
CTO:

20622171

Date of CTO: 2017-11-09

Letter Number on
Certificate:

HSPCB/Consent/ :
313129222YAMCTOA20622171

Valid From : 2022-04-01

Valid Upto : 2026-03-31

12. Date of Inspection of the unit 2025-06-30
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*** This is system generated certificate ***

Inspection no. :  114381330
HROCMMS ID :  17YAM4663219

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on 30.05.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided adequate green belt along with periphery.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/603

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

151484



*** This is system generated certificate ***

Inspection no. :  114381330
HROCMMS ID :  17YAM4663219

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on 30.05.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided adequate green belt along with
periphery.

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2026 from the Board.
	Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on 30.05.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided adequate green belt along with
periphery.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/603 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1069 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

152 485



*** This is system generated certificate ***

Inspection no. :  114381330
HROCMMS ID :  17YAM4663219

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-04

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.06 
14:56:35 +05'30'

153486



*** This is system generated certificate ***

Inspection no. :  115166007
HROCMMS ID :  17YAM4805795

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/115166007CONCR001                         Dated: 11/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/115166007CONCR001
11/08/2025

2. Name of the unit Haryana Stone Crusher
3. Address of the unit vill.majri tappu,
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

4805814

Date of CTE: 2018-03-20

Letter Number on
Certificate:

HSPCB/Consent/ :
313129218YAMCTE4805814

Valid From : 2018-01-08

Valid Upto : 2018-10-07

11. Status of CTO Obtained

Application Number of
CTO:

18416434

Date of CTO: 2018-03-20

Letter Number on
Certificate:

HSPCB/Consent/ :
313129222YAMCTOA18416434

Valid From : 2022-04-01

Valid Upto : 2027-03-31

12. Date of Inspection of the unit 2025-05-30

154 487



*** This is system generated certificate ***

Inspection no. :  115166007
HROCMMS ID :  17YAM4805795

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

1 Gaurav Kumar JEE --

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar AEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on 30.05.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1. Unit has not provided wind breaking wall.
2. Unit has not provided metalled road.
3. Unit has not provided adequate no. of sprinklers.
4. Unit has not provided interlocking system.
5. Unit has not covered conveyor belts.
6. Unit has not provided adequate green belt.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/604

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

155488



*** This is system generated certificate ***

Inspection no. :  115166007
HROCMMS ID :  17YAM4805795

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on 30.05.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1. Unit has not provided wind breaking wall.
2. Unit has not provided metalled road.
3. Unit has not provided adequate no. of sprinklers.
4. Unit has not provided interlocking system.
5. Unit has not covered conveyor belts.
6. Unit has not provided adequate green belt.

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2027 from the Board.
			Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on 30.05.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1. Unit has not provided wind breaking wall.
2. Unit has not provided metalled road.
3. Unit has not provided adequate no. of sprinklers.
4. Unit has not provided interlocking system.
5. Unit has not covered conveyor belts.
6. Unit has not provided adequate green belt.

			Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/604 dated 21/06/2025 to submit
reply within 15 days.
		Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
		Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1165 dated 29.07.2025.
		In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

156 489



*** This is system generated certificate ***

Inspection no. :  115166007
HROCMMS ID :  17YAM4805795

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-11

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.11 
16:06:29 +05'30'

157490



*** This is system generated certificate ***

Inspection no. :  114383409
HROCMMS ID :  18YAM305635

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/114383409CONCR001                         Dated: 06/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/114383409CONCR001
06/08/2025

2. Name of the unit HAZARA BUILDER GROUP STONE CRUSHER
3. Address of the unit VILLAGE BELGARH, KHIZRABAD
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

5010559

Date of CTE: 2018-02-02

Letter Number on
Certificate:

HSPCB/Consent/ :
313129218YAMCTE5010559

Valid From : 2018-02-02

Valid Upto : 2018-11-01

11. Status of CTO Obtained

Application Number of
CTO:

19100970

Date of CTO: 2018-02-02

Letter Number on
Certificate:

HSPCB/Consent/ :
313129222YAMCTOA19100970

Valid From : 2022-04-01

Valid Upto : 2027-03-31

12. Date of Inspection of the unit 2025-06-13
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*** This is system generated certificate ***

Inspection no. :  114383409
HROCMMS ID :  18YAM305635

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected on dated 13.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system arrangement.
5.	Unit has not provided adequate plantation and green belt along
periphery.
6.	Unit has not covered conveyor belts.

15. Complaint/Court case,if any No
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/585

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period

23. Detail violation for which closure
action recommended.

Unit was inspected on dated 13.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system arrangement.
5.	Unit has not provided adequate plantation and green belt
along periphery.
6.	Unit has not covered conveyor belts.

159492



*** This is system generated certificate ***

Inspection no. :  114383409
HROCMMS ID :  18YAM305635

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2027 from the Board.
	Unit was inspected on dated 13.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system arrangement.
5.	Unit has not provided adequate plantation and green belt
along periphery.
6.	Unit has not covered conveyor belts.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/585 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1075 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-05

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.06 
16:16:18 +05'30'
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*** This is system generated certificate ***

Inspection no. :  114383409
HROCMMS ID :  18YAM305635

Copy of show cause notice
Copy of spot inspection report

161494



*** This is system generated certificate ***

Inspection no. :  115132733
HROCMMS ID :  18YAM192698

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/115132733CONCR001                         Dated: 12/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/115132733CONCR001
12/08/2025

2. Name of the unit Rajiv Gupta and Company Stone Crusher
3. Address of the unit Village Kanalsi Tehsil Jagadhri Yamuna Nagar
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

4992564

Date of CTE: 2018-01-30

Letter Number on
Certificate:

HSPCB/Consent/ :
313129218YAMCTE4992564

Valid From : 2018-01-30

Valid Upto : 2018-10-29

11. Status of CTO Obtained

Application Number of
CTO:

85821881

Date of CTO: 2018-01-30

Letter Number on
Certificate:

HSPCB/Consent/ :
313129224YAMCTOA85821881

Valid From : 2025-04-01

Valid Upto : 2035-03-31

12. Date of Inspection of the unit 2025-05-30
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*** This is system generated certificate ***

Inspection no. :  115132733
HROCMMS ID :  18YAM192698

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided adequate green belt alongwith periphery.
7.	Unit has not provided CCTV cameras with adequate storage capacity.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/608

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

163496



*** This is system generated certificate ***

Inspection no. :  115132733
HROCMMS ID :  18YAM192698

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided adequate green belt alongwith
periphery.
7.	Unit has not provided CCTV cameras with adequate storage
capacity.

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached
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*** This is system generated certificate ***

Inspection no. :  115132733
HROCMMS ID :  18YAM192698

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report

28. Final recommendations as per
provisions of the Act/Rules.

	Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2035 from the Board.
	Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided adequate green belt alongwith
periphery.
7.	Unit has not provided CCTV cameras with adequate storage
capacity.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/608 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1055 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-12

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.12 
12:25:34 +05'30'
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*** This is system generated certificate ***

Inspection no. :  115132619
HROCMMS ID :  18YAM177529

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/115132619CONCR001                         Dated: 12/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/115132619CONCR001
12/08/2025

2. Name of the unit NEELKANTHSTONECRUSHER AND SCREENING PLANT
3. Address of the unit VILLAGE MAJRI TAPU, TEHSIL JAGADHRI
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

5059921

Date of CTE: 2018-02-22

Letter Number on
Certificate:

HSPCB/Consent/ :
313129218YAMCTE5059921

Valid From : 2018-02-22

Valid Upto : 2018-11-21

11. Status of CTO Obtained

Application Number of
CTO:

33437190

Date of CTO: 2018-02-22

Letter Number on
Certificate:

HSPCB/Consent/ :
313129223YAMCTO33437190

Valid From : 2023-04-01

Valid Upto : 2028-03-31

12. Date of Inspection of the unit 2025-05-30
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*** This is system generated certificate ***

Inspection no. :  115132619
HROCMMS ID :  18YAM177529

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/605

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.

167500



*** This is system generated certificate ***

Inspection no. :  115132619
HROCMMS ID :  18YAM177529

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2028 from the Board.
			Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.

			Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/605 dated 21/06/2025 to submit
reply within 15 days.
		Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
		Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1056 dated 23.07.2025.
		In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-12

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.12 
12:29:49 +05'30'
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*** This is system generated certificate ***

Inspection no. :  115132619
HROCMMS ID :  18YAM177529

Copy of show cause notice
Copy of spot inspection report
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*** This is system generated certificate ***

Inspection no. :  115150343
HROCMMS ID :  18YAM940339

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/115150343CONCR001                         Dated: 12/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/115150343CONCR001
12/08/2025

2. Name of the unit SHIVA STONE CRUSHER AND SCREENING PLANT
3. Address of the unit VILLAGE KANALSI, TEHSIL JAGADHRI
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

5107827

Date of CTE: 2018-02-22

Letter Number on
Certificate:

HSPCB/Consent/ :
313129218YAMCTE5107827

Valid From : 2018-02-22

Valid Upto : 2018-11-21

11. Status of CTO Obtained

Application Number of
CTO:

19342059

Date of CTO: 2018-02-22

Letter Number on
Certificate:

HSPCB/Consent/ :
313129222YAMCTOA19342059

Valid From : 2022-04-01

Valid Upto : 2027-03-31

12. Date of Inspection of the unit 2025-08-11
13. Name and designation of the

officer(s)inspection unit
Sr.No Name of Officer Dsignation Remarks

170 503



*** This is system generated certificate ***

Inspection no. :  115150343
HROCMMS ID :  18YAM940339

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit does not maintain logbook.
6.	Unit has not provided adequate green belt alongwith periphery.
7.	Unit has not provided CCTV cameras with adequate storage capacity.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/609

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit does not maintain logbook.
6.	Unit has not provided adequate green belt alongwith
periphery.
7.	Unit has not provided CCTV cameras with adequate storage
capacity.

171504



*** This is system generated certificate ***

Inspection no. :  115150343
HROCMMS ID :  18YAM940339

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2027 from the Board.
			Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit does not maintain logbook.
6.	Unit has not provided adequate green belt alongwith
periphery.
7.	Unit has not provided CCTV cameras with adequate storage
capacity.

			Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/609 dated 21/06/2025 to submit
reply within 15 days.
		Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
		Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1064 dated 23.07.2025.
		In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-11

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.12 
12:11:44 +05'30'
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*** This is system generated certificate ***

Inspection no. :  115150343
HROCMMS ID :  18YAM940339

                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report

173506



*** This is system generated certificate ***

Inspection no. :  114381369
HROCMMS ID :  18YAM218816

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/114381369CONCR001                         Dated: 06/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/114381369CONCR001
06/08/2025

2. Name of the unit Ambey Enterprises
3. Address of the unit Majri Tapu
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

5144091

Date of CTE: 2018-05-21

Letter Number on
Certificate:

HSPCB/Consent/ :
313129218YAMCTE5144091

Valid From : 2018-03-26

Valid Upto : 2023-03-25

11. Status of CTO Obtained

Application Number of
CTO:

33437525

Date of CTO: 2018-05-21

Letter Number on
Certificate:

HSPCB/Consent/ :
313129223YAMCTOA33437525

Valid From : 2023-04-01

Valid Upto : 2028-03-31

12. Date of Inspection of the unit 2025-06-13

174 507



*** This is system generated certificate ***

Inspection no. :  114381369
HROCMMS ID :  18YAM218816

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected on dated 13.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not covered conveyor belts.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.

15. Complaint/Court case,if any No
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/606

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected on dated 13.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not covered conveyor belts.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.
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*** This is system generated certificate ***

Inspection no. :  114381369
HROCMMS ID :  18YAM218816

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2028 from the Board.
	Unit was inspected on dated 13.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not covered conveyor belts.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/606 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1070 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-05

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.06 
11:17:48 +05'30'
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*** This is system generated certificate ***

Inspection no. :  114432688
HROCMMS ID :  18YAM327955

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/114432688CONCR001                         Dated: 11/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/114432688CONCR001
11/08/2025

2. Name of the unit M/s Himgiri Enterprises
3. Address of the unit vill. kanalsi, tehsil.jagadhri yamuna nagar
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

5217013

Date of CTE: 2018-04-10

Letter Number on
Certificate:

HSPCB/Consent/ :
313129218YAMCTE5217013

Valid From : 2018-04-10

Valid Upto : 2019-01-09

11. Status of CTO Obtained

Application Number of
CTO:

31328875

Date of CTO: 2018-04-10

Letter Number on
Certificate:

HSPCB/Consent/ :
313129223YAMCTOA31328875

Valid From : 2023-04-01

Valid Upto : 2028-03-31

12. Date of Inspection of the unit 2025-06-30
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*** This is system generated certificate ***

Inspection no. :  114432688
HROCMMS ID :  18YAM327955

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided telescopic chute.
7.	Unit has not provided adequate plantation.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/610

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

178 511



*** This is system generated certificate ***

Inspection no. :  114432688
HROCMMS ID :  18YAM327955

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided telescopic chute.
7.	Unit has not provided adequate plantation.

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2028 from the Board.
			Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided telescopic chute.
7.	Unit has not provided adequate plantation.

			Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/610 dated 21/06/2025 to submit
reply within 15 days.
		Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
		Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1076 dated 23.07.2025.
		In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.
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*** This is system generated certificate ***

Inspection no. :  114432688
HROCMMS ID :  18YAM327955

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-07

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.11 
13:49:14 +05'30'
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*** This is system generated certificate ***

Inspection no. :  115035500
HROCMMS ID :  18YAM742067

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/115035500CONCR001                         Dated: 06/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/115035500CONCR001
06/08/2025

2. Name of the unit JAI MAA VAISHNO ENTERPRISES ( STONE CRUSHER )
3. Address of the unit VILLAGE BELGARH, TEHSIL KHIZRABAD
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

5338809

Date of CTE: 2018-05-31

Letter Number on
Certificate:

HSPCB/Consent/ :
313129218YAMCTE5338809

Valid From : 2018-05-31

Valid Upto : 2019-02-28

11. Status of CTO Obtained

Application Number of
CTO:

31790805

Date of CTO: 2018-05-31

Letter Number on
Certificate:

HSPCB/Consent/ :
313129223YAMCTOA31790805

Valid From : 2023-04-01

Valid Upto : 2028-03-31

12. Date of Inspection of the unit 2025-06-09

181514



*** This is system generated certificate ***

Inspection no. :  115035500
HROCMMS ID :  18YAM742067

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 09.06.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided metalled road.
2.	Unit has not provided adequate no. of sprinklers alongwith interlocking
system.
3.	Unit has not provided adequate plantation.

15. Complaint/Court case,if any No
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/586

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 09.06.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided metalled road.
2.	Unit has not provided adequate no. of sprinklers alongwith
interlocking system.
3.	Unit has not provided adequate plantation.
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*** This is system generated certificate ***

Inspection no. :  115035500
HROCMMS ID :  18YAM742067

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2028 from the Board.
	Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 09.06.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided metalled road.
2.	Unit has not provided adequate no. of sprinklers alongwith
interlocking system.
3.	Unit has not provided adequate plantation.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/586 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1061 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-06

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.06 
15:02:58 +05'30'

183516



*** This is system generated certificate ***

Inspection no. :  115035500
HROCMMS ID :  18YAM742067

Copy of spot inspection report

184 517



*** This is system generated document ***

Inspection no. :  115132869
HROCMMS ID :  19YAM617782

HARYANA STATE POLLUTION CONTROL BOARD
SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:-

hspcbroyr@gmail.com
                   

                   
No. :HSPCB/YAM/2025/RO/INS/115132869RCTO001                                    Dated:11-Aug-2025
                   

Performa for recommendation by RO to revoke/ withdrawal/ cancel the consent to operate for the

violation under section 31-A under the provision of the Air (Prevention and Control of Pollution) Act,

1981. of Air Act 1981 Act.
                   
01 Recommendation for revoke

letter detail by Field officer
: HSPCB/YAM/2025/FO/INS/115132869RCTO001

11/08/2025

02 Name of the unit : SARWARA STONE CRUSHER

03 Address of the unit : VILLAGE BELGARH, TEHSIL KHIZRABAD,
YAMUNA NAGAR

04 Land Details of
Unit(Khasra/Kila/Plot no)

: Details of Land Description Unit

05 Latitude and longitude of the site : Latitude		:
Latitude		:

06 Product(s) Details : Product Name Product
Quantity/Capacity

Unit

07 By-Products Details : By-Product
Name

Product
Quantity/Capacity

Unit

08 Manufacturing Process : Stone Crusher

09 Category of the unit : Category		:Orange
Scale			:Small

10 Status of CTE : Obtained

Application Number
of CTE

6219932

Date of CTE 18-Jan-2019

Letter Number on
Certificate

HSPCB/Consent/ :
313129219YAMCTE6219932

Valid From 18-Jan-2019

Valid Upto 17-Jan-2024

Certificate Not Attached

185518



*** This is system generated document ***

Inspection no. :  115132869
HROCMMS ID :  19YAM617782

11 Status of CTO : Obtained

Application Number
of CTO

65701448

Date of CTO 17-May-2024

Letter Number on
Certificate

HSPCB/Consent/ :
313129224YAMCTOA65701448

Valid From 01-Apr-2024

Valid Upto 31-Mar-2027

Certificate Attached

12 Detail of complaints if any : Details	:
File	:Not Attached

14 Name and designation of the
officers inspected the unit

: Name Designation Office Remarks
Gaurav Kumar JEE HSPCB,

Yamuna Nagar
--

Abhijeet Singh
Tanwar

AEE HSPCB,
Yamuna Nagar

--

15 Detail of violations : Sr. No Violation

16 Detail of sampling and analysis
of effluent/air emission
exceeding the norms.

: Type of
Sample

A/R no A/R
Date

Parame
ters

Results Prescri
bed
Limits

Type of Sample Reports

17 Reasons for not collection of
samples, if not collected

:

18 Detail of Show Cause Notice
issued with date.

: Act Section No &
Date

Time for
reply

Attachme
nt

Air 31-A HSPCB/YR/
2025/587

21.06.2025 Not
Attached

19 Mode of issue of show causes
notice.

: Dispatch

20. Details of registration of the unit
from industry department or any
other concerned authority

 : No

22 Date of fresh inspection with
name & designation of inspecting
officer to verify the compliance
and detail of permission obtained
for the same from competent
authority.

: Name of
Inspecting
officer

Designation
of
Inspecting
officer

Fresh
Inspection
date

Remarks

 	Name of Competent Authority
permission obtained:-

	Designation of Competent
Authority permission obtained:-
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*** This is system generated document ***

Inspection no. :  115132869
HROCMMS ID :  19YAM617782

22 Date of Submitting
recommendation by Regional
Officer

: Details	:SCN time period has now been expired and unit
failed to submit any reply within stipulated time period.
Attachment	:Not Attached

23 Detail of violations for which
action recommended.

: Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE
and Sh. Gaurav Kumar, JEE on dated 09.06.2025 in lieu of
Hon’ble NGT Case “Sukhdeep Singh vs HSPCB” OA No.
1127 of 2024 and following deficiencies were found
during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers
alongwith interlocking system.
4.	Unit has not provided adequate plantation.

24 Whether case recommended also
for prosecution (if applicable)
alongwith reasons if not
recommended.

: The prosecution if applicable, will be filed accordingly.

25 Whether case recommended also
for prosecution (if applicable)
alongwith reasons if not
recommended.

: Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93
dated 04.12.2020 which is Air polluting in nature. Unit
have already obtained CTO upto 31.03.2027 from the
Board.
			Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE
and Sh. Gaurav Kumar, JEE on dated 09.06.2025 in lieu of
Hon’ble NGT Case “Sukhdeep Singh vs HSPCB” OA No.
1127 of 2024 and following deficiencies were found
during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers
alongwith interlocking system.
4.	Unit has not provided adequate plantation.

			Thereafter Show Cause Notice for closure action under
section 31-A of Air (Prevention & Control of Pollution)
Act, 1981 and revocation of CTO granted under Air Act
under section 21 (4) of Air Act 1981 and imposition of
Environment Compensation was issued to the unit cited in
subject above vide this office letter no.
HSPCB/YR/2025/587 dated 21/06/2025 to submit reply
within 15 days.
		Further, the said SCN period has now been lapsed and unit
has not submitted any reply against the SCN issued till
date.
			Whereas speaking order was also issued vide this office
letter no. HSPCB/YR/2025/1053 dated 23.07.2025.
			In view of above, it is recommended that Consent to
Operate issued under Air Act 1981 to the unit vide no.
HSPCB/Consent/ : 313129224YAMCTOA65701448
Dated 17/05/2024  Valid upto 31.03.2027 may be revoked.

26 Copy of Spot Inspection Reports :

187520



*** This is system generated document ***

Inspection no. :  115132869
HROCMMS ID :  19YAM617782

                   
                   
                   

Pardeep    Singh  Regional Officer
Yamuna Nagar, Region

                   
                   
Documents attached herewith
Copy of show cause notice attached in Note History
Copy of spot inspection report
 
 
 
Copy of CTE/CTO attached in Report

27 Final Recommendation as per
provisions of the Act Rules.(By
Regional Officer)

: Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93
dated 04.12.2020 which is Air polluting in nature. Unit
have already obtained CTO upto 31.03.2027 from the
Board.
	Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE
and Sh. Gaurav Kumar, JEE on dated 09.06.2025 in lieu of
Hon’ble NGT Case “Sukhdeep Singh vs HSPCB” OA No.
1127 of 2024 and following deficiencies were found
during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers
alongwith interlocking system.
4.	Unit has not provided adequate plantation.

	Thereafter Show Cause Notice for closure action under
section 31-A of Air (Prevention & Control of Pollution)
Act, 1981 and revocation of CTO granted under Air Act
under section 21 (4) of Air Act 1981 and imposition of
Environment Compensation was issued to the unit cited in
subject above vide this office letter no.
HSPCB/YR/2025/587 dated 21/06/2025 to submit reply
within 15 days.
	Further, the said SCN period has now been lapsed and unit
has not submitted any reply against the SCN issued till
date.
	Whereas speaking order was also issued vide this office
letter no. HSPCB/YR/2025/1053 dated 23.07.2025.
	In view of above, it is recommended that Consent to
Operate issued under Air Act 1981 to the unit vide no.
HSPCB/Consent/ : 313129224YAMCTOA65701448
Dated 17/05/2024  Valid upto 31.03.2027 may be revoked.

28 Submitted by Regional Officer
on dated

: 11-Aug-2025

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.11 13:20:09 
+05'30'

188 521



*** This is system generated certificate ***

Inspection no. :  115140939
HROCMMS ID :  19YAM984541

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/115140939CONCR001                         Dated: 12/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/115140939CONCR001
12/08/2025

2. Name of the unit SAT GURUDEV STONE CRUSHER
3. Address of the unit Village- Majri Tapu, Tehsil- Jagadhri,Distt - Yamuna Nagar
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

6246007

Date of CTE: 2019-02-23

Letter Number on
Certificate:

HSPCB/Consent/ :
313129219YAMCTE6246007

Valid From : 2019-02-15

Valid Upto : 2019-02-15

11. Status of CTO Obtained

Application Number of
CTO:

32052069

Date of CTO: 2019-02-23

Letter Number on
Certificate:

HSPCB/Consent/ :
313129223YAMCTO32052069

Valid From : 2023-04-01

Valid Upto : 2026-03-31

12. Date of Inspection of the unit 2025-05-30

189522



*** This is system generated certificate ***

Inspection no. :  115140939
HROCMMS ID :  19YAM984541

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided adequate plantation.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system arrangement.
5.	Unit has not provided metalled road within premises.
6.	Unit has not covered conveyor belts.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/607

--

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided adequate plantation.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system arrangement.
5.	Unit has not provided metalled road within premises.
6.	Unit has not covered conveyor belts.
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*** This is system generated certificate ***

Inspection no. :  115140939
HROCMMS ID :  19YAM984541

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2026 from the Board.
			Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided adequate plantation.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system arrangement.
5.	Unit has not provided metalled road within premises.
6.	Unit has not covered conveyor belts.

			Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/607 dated 21/06/2025 to submit
reply within 15 days.
		Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
		Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1052 dated 23.07.2025.
		In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-11

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.12 
12:21:15 +05'30'

191524



*** This is system generated certificate ***

Inspection no. :  115140939
HROCMMS ID :  19YAM984541

Copy of show cause notice
Copy of spot inspection report

192 525



*** This is system generated certificate ***

Inspection no. :  115154937
HROCMMS ID :  19YAM986167

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/115154937CONCR001                         Dated: 11/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/115154937CONCR001
11/08/2025

2. Name of the unit Shri Balaji Hanuman Traders
3. Address of the unit Village Kanalsi, Tehsil Jagadhri
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

6892141

Date of CTE: 2019-09-03

Letter Number on
Certificate:

HSPCB/Consent/ :
313129219YAMCTE6892141

Valid From : 2019-09-03

Valid Upto : 2024-09-02

11. Status of CTO Obtained

Application Number of
CTO:

33782774

Date of CTO: 2019-09-03

Letter Number on
Certificate:

HSPCB/Consent/ :
313129223YAMCTOA33782774

Valid From : 2023-04-01

Valid Upto : 2028-03-31

12. Date of Inspection of the unit 2025-05-30

193526



*** This is system generated certificate ***

Inspection no. :  115154937
HROCMMS ID :  19YAM986167

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided adequate green belt alongwith periphery.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/611

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

194 527



*** This is system generated certificate ***

Inspection no. :  115154937
HROCMMS ID :  19YAM986167

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided adequate green belt alongwith
periphery.

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2028 from the Board.
			Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 30.05.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided adequate green belt alongwith
periphery.

			Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/611 dated 21/06/2025 to submit
reply within 15 days.
		Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
		Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1050 dated 23.07.2025.
		In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

195528



*** This is system generated certificate ***

Inspection no. :  115154937
HROCMMS ID :  19YAM986167

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-11

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.11 
16:15:32 +05'30'

196 529



*** This is system generated certificate ***

Inspection no. :  115039180
HROCMMS ID :  18YAM36427

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/115039180CONCR001                         Dated: 11/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/115039180CONCR001
11/08/2025

2. Name of the unit KAMLESH STONE CRUSHER
3. Address of the unit VILLAGE BELGARH, TEHSIL KHIZRABAD
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

5759309

Date of CTE: 2018-12-02

Letter Number on
Certificate:

HSPCB/Consent/ :
313129218YAMCTE4972476

Valid From : 2018-10-30

Valid Upto : 2023-10-29

11. Status of CTO Obtained

Application Number of
CTO:

60544476

Date of CTO: 2018-12-02

Letter Number on
Certificate:

HSPCB/Consent/ :
313129224YAMCTOA60544476

Valid From : 2024-04-01

Valid Upto : 2029-03-31

12. Date of Inspection of the unit 2025-06-12

197530



*** This is system generated certificate ***

Inspection no. :  115039180
HROCMMS ID :  18YAM36427

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 12.06.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided adequate no. of sprinklers.
2.	Unit has not provided interlocking system arrangement
3.	Unit has not provided metalled road.
4.	Unit has not provided wind breaking wall.
5.	Unit has not provided adequate plantation.
6.	Unit has not provided wind breaking wall.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/588

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 12.06.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided adequate no. of sprinklers.
2.	Unit has not provided interlocking system arrangement
3.	Unit has not provided metalled road.
4.	Unit has not provided wind breaking wall.
5.	Unit has not provided adequate plantation.
6.	Unit has not provided wind breaking wall.

198 531



*** This is system generated certificate ***

Inspection no. :  115039180
HROCMMS ID :  18YAM36427

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2029 from the Board.
			Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 12.06.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided adequate no. of sprinklers.
2.	Unit has not provided interlocking system arrangement
3.	Unit has not provided metalled road.
4.	Unit has not provided wind breaking wall.
5.	Unit has not provided adequate plantation.
6.	Unit has not provided wind breaking wall.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/588 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1059 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-07

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.11 
13:38:49 +05'30'

199532



*** This is system generated certificate ***

Inspection no. :  115039180
HROCMMS ID :  18YAM36427

Copy of show cause notice
Copy of spot inspection report

200 533



*** This is system generated certificate ***

Inspection no. :  114382425
HROCMMS ID :  20YAM831734

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/114382425CONCR001                         Dated: 06/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/114382425CONCR001
06/08/2025

2. Name of the unit Ganga Industries (Stone Crusher)
3. Address of the unit Village Belgarh
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

7785924

Date of CTE: 2020-08-04

Letter Number on
Certificate:

HSPCB/Consent/ :
313129220YAMCTE7785924

Valid From : 2020-08-04

Valid Upto : 2025-08-03

11. Status of CTO Obtained

Application Number of
CTO:

8016905

Date of CTO: 2020-08-04

Letter Number on
Certificate:

HSPCB/Consent/ :
313129220YAMCTOA8016905

Valid From : 2020-08-28

Valid Upto : 2030-03-31

12. Date of Inspection of the unit 2025-06-12

201534



*** This is system generated certificate ***

Inspection no. :  114382425
HROCMMS ID :  20YAM831734

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected on dated 12.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system arrangement.
5.	Unit has not provided adequate plantation and green belt along
periphery.

15. Complaint/Court case,if any No
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/589

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected on dated 12.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system arrangement.
5.	Unit has not provided adequate plantation and green belt
along periphery.

202 535



*** This is system generated certificate ***

Inspection no. :  114382425
HROCMMS ID :  20YAM831734

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2030 from the Board.
	Unit was inspected on dated 12.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system arrangement.
5.	Unit has not provided adequate plantation and green belt
along periphery.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/589 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1074 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-05

PARDEEP SINGH
Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.06 
17:08:50 +05'30'

203536



*** This is system generated certificate ***

Inspection no. :  114382425
HROCMMS ID :  20YAM831734

Copy of show cause notice
Copy of spot inspection report

204 537



*** This is system generated certificate ***

Inspection no. :  114435712
HROCMMS ID :  21YAM146916

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/114435712CONCR001                         Dated: 06/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/114435712CONCR001
06/08/2025

2. Name of the unit M/s Hindustan Stone Crusher
3. Address of the unit Village Belgarh Tehsil Pratap Nagar
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

11019221

Date of CTE: 2021-04-08

Letter Number on
Certificate:

HSPCB/Consent/ :
313129221YAMCTE11019221

Valid From : 2021-04-01

Valid Upto : 2026-03-31

11. Status of CTO Obtained

Application Number of
CTO:

55454599

Date of CTO: 2021-04-08

Letter Number on
Certificate:
Valid From : 2024-04-01

Valid Upto : 2029-03-31

12. Date of Inspection of the unit 2025-06-09
13. Name and designation of the

officer(s)inspection unit
Sr.No Name of Officer Dsignation Remarks

1 Gaurav Kumar JEE --

205538



*** This is system generated certificate ***

Inspection no. :  114435712
HROCMMS ID :  21YAM146916

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected on dated 09.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided GI sheet enclosure to crushing units.
3.	Unit has not provided adequate no. of sprinklers alongwith interlocking
system.
4.	Unit has not provided adequate plantation.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided metalled road.

15. Complaint/Court case,if any No
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/590

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected on dated 09.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided GI sheet enclosure to crushing units.
3.	Unit has not provided adequate no. of sprinklers alongwith
interlocking system.
4.	Unit has not provided adequate plantation.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided metalled road.

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

206 539



*** This is system generated certificate ***

Inspection no. :  114435712
HROCMMS ID :  21YAM146916

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2029 from the Board.
	Unit was inspected on dated 09.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided GI sheet enclosure to crushing units.
3.	Unit has not provided adequate no. of sprinklers alongwith
interlocking system.
4.	Unit has not provided adequate plantation.
5.	Unit has not covered conveyor belts.
6.	Unit has not provided metalled road.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/590 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1077 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-06

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.06 
15:54:50 +05'30'

207540



*** This is system generated certificate ***

Inspection no. :  115146552
HROCMMS ID :  21YAM723581

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/115146552CONCR001                         Dated: 12/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/115146552CONCR001
12/08/2025

2. Name of the unit SHIV SHAKTI
3. Address of the unit village ghoro pipli tehsil jagadhri distt yamuna nagar
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

9441583

Date of CTE: 2021-02-19

Letter Number on
Certificate:

HSPCB/Consent/ :
313129221YAMCTE9441583

Valid From : 2021-02-19

Valid Upto : 2026-02-18

11. Status of CTO Obtained

Application Number of
CTO:

57355716

Date of CTO: 2021-02-19

Letter Number on
Certificate:

HSPCB/Consent/ :
313129224YAMCTOA57355716

Valid From : 2024-04-01

Valid Upto : 2027-03-31

12. Date of Inspection of the unit 2025-08-11
13. Name and designation of the

officer(s)inspection unit
Sr.No Name of Officer Dsignation Remarks
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*** This is system generated certificate ***

Inspection no. :  115146552
HROCMMS ID :  21YAM723581

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Gaurav Kumar, JEE on dated
13.06.2025 in lieu of Hon’ble NGT Case “Sukhdeep Singh vs HSPCB”
OA No. 1127 of 2024 and following deficiencies were found during
inspection:-
1.	Unit has not provided Covered Shed to crushing units.
2.	Unit has not provided adequate no. of sprinklers.
3.	Unit not provided interlocking system.
4.	Unit not provided wind breaking wall.
5.	Unit not constructed metalled road.
6.	Unit not provided adequate plantation.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/612

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Gaurav Kumar, JEE on dated
13.06.2025 in lieu of Hon’ble NGT Case “Sukhdeep Singh vs
HSPCB” OA No. 1127 of 2024 and following deficiencies were
found during inspection:-
1.	Unit has not provided Covered Shed to crushing units.
2.	Unit has not provided adequate no. of sprinklers.
3.	Unit not provided interlocking system.
4.	Unit not provided wind breaking wall.
5.	Unit not constructed metalled road.
6.	Unit not provided adequate plantation.

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

209542



*** This is system generated certificate ***

Inspection no. :  115146552
HROCMMS ID :  21YAM723581

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2027 from the Board.
			Unit was inspected by Sh. Gaurav Kumar, JEE on dated
13.06.2025 in lieu of Hon’ble NGT Case “Sukhdeep Singh vs
HSPCB” OA No. 1127 of 2024 and following deficiencies were
found during inspection:-
1.	Unit has not provided Covered Shed to crushing units.
2.	Unit has not provided adequate no. of sprinklers.
3.	Unit not provided interlocking system.
4.	Unit not provided wind breaking wall.
5.	Unit not constructed metalled road.
6.	Unit not provided adequate plantation.

			Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/612 dated 21/06/2025 to submit
reply within 15 days.
		Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
		Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1051 dated 23.07.2025.
		In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-11

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.12 
12:16:44 +05'30'
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*** This is system generated certificate ***

Inspection no. :  114382303
HROCMMS ID :  21YAM533912

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/114382303CONCR001                         Dated: 06/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981 of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/114382303CONCR001
06/08/2025

2. Name of the unit  M/s DM Stone Crusher
3. Address of the unit Village Belgarh Tehsil Pratap Nagar Yamuna Nagar
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

14361274

Date of CTE: 2021-08-02

Letter Number on
Certificate:

HSPCB/Consent/ :
313129221YAMCTE14361274

Valid From : 2021-08-02

Valid Upto : 2026-08-01

11. Status of CTO Obtained

Application Number of
CTO:

20179364

Date of CTO: 2021-08-02

Letter Number on
Certificate:

HSPCB/Consent/ :
313129222YAMCTOA20179364

Valid From : 2022-02-17

Valid Upto : 2026-03-31

12. Date of Inspection of the unit 2025-06-12

211544



*** This is system generated certificate ***

Inspection no. :  114382303
HROCMMS ID :  21YAM533912

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected on dated 12.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided adequate plantation & green belt around
periphery.
2.	Unit has not provided adequate no. of sprinklers alongwith interlocking
system.
3.	Unit has not covered conveyor belts.

15. Complaint/Court case,if any No
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/592

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period

23. Detail violation for which closure
action recommended.

Unit was inspected on dated 12.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided adequate plantation & green belt around
periphery.
2.	Unit has not provided adequate no. of sprinklers alongwith
interlocking system.
3.	Unit has not covered conveyor belts.

212 545



*** This is system generated certificate ***

Inspection no. :  114382303
HROCMMS ID :  21YAM533912

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2026 from the Board.
	Unit was inspected on dated 12.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided adequate plantation & green belt around
periphery.
2.	Unit has not provided adequate no. of sprinklers alongwith
interlocking system.
3.	Unit has not covered conveyor belts.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/592 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1073 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-05

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.06 
17:17:50 +05'30'

213546



*** This is system generated certificate ***

Inspection no. :  114382303
HROCMMS ID :  21YAM533912

Copy of spot inspection report

214 547



*** This is system generated certificate ***

Inspection no. :  115130880
HROCMMS ID :  21YAM228852

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/115130880CONCR001                         Dated: 11/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/115130880CONCR001
11/08/2025

2. Name of the unit MAHADEV STONE CRUSHER.
3. Address of the unit VILLAGE BELGARH, TEHSIL KHIZRABAD, YAMUNA

NAGAR
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

13079972

Date of CTE: 2021-07-03

Letter Number on
Certificate:

HSPCB/Consent/ :
313129221YAMCTE13079972

Valid From : 2021-07-03

Valid Upto : 2026-07-02

11. Status of CTO Obtained

Application Number of
CTO:

21909588

Date of CTO: 2021-07-03

Letter Number on
Certificate:

HSPCB/Consent/ :
313129222YAMCTO21909588

Valid From : 2022-04-19

Valid Upto : 2027-03-31

12. Date of Inspection of the unit 2025-06-13

215548



*** This is system generated certificate ***

Inspection no. :  115130880
HROCMMS ID :  21YAM228852

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Gaurav Kumar JEE --

1 Abhijeet Singh
Tanwar

AEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 13.06.2025 in lieu of Hon’ble NGT Case
“Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided adequate plantation.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system arrangement.
5.	Unit has not provided metalled road within premises.
6.	Unit has not covered conveyor belts.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/593

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 13.06.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided adequate plantation.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system arrangement.
5.	Unit has not provided metalled road within premises.
6.	Unit has not covered conveyor belts.

216 549



*** This is system generated certificate ***

Inspection no. :  115130880
HROCMMS ID :  21YAM228852

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2027 from the Board.
	Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE and Sh.
Gaurav Kumar, JEE on dated 13.06.2025 in lieu of Hon’ble
NGT Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024
and following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided adequate plantation.
3.	Unit has not provided adequate no. of sprinklers.
4.	Unit has not provided interlocking system arrangement.
5.	Unit has not provided metalled road within premises.
6.	Unit has not covered conveyor belts.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/593 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1057 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-11

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.11 
13:32:15 +05'30'

217550



*** This is system generated certificate ***

Inspection no. :  115130880
HROCMMS ID :  21YAM228852

Copy of show cause notice
Copy of spot inspection report
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*** This is system generated document ***

Inspection no. :  115132794
HROCMMS ID :  18YAM354316

HARYANA STATE POLLUTION CONTROL BOARD
SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:-

hspcbroyr@gmail.com
                   

                   
No. :HSPCB/YAM/2025/RO/INS/115132794RCTO001                                    Dated:11-Aug-2025
                   

Performa for recommendation by RO to revoke/ withdrawal/ cancel the consent to operate for the

violation under section 31-A under the provision of the Air (Prevention and Control of Pollution) Act,

1981. of Air Act 1981 Act.
                   
01 Recommendation for revoke

letter detail by Field officer
: HSPCB/YAM/2025/FO/INS/115132794RCTO001

11/08/2025

02 Name of the unit : Sandhu Stone Crusher

03 Address of the unit : Village Bellgarh Tehsil Khizrabad

04 Land Details of
Unit(Khasra/Kila/Plot no)

: Details of Land Description Unit

05 Latitude and longitude of the site : Latitude		:
Latitude		:

06 Product(s) Details : Product Name Product
Quantity/Capacity

Unit

07 By-Products Details : By-Product
Name

Product
Quantity/Capacity

Unit

08 Manufacturing Process : Stone Crusher

09 Category of the unit : Category		:Orange
Scale			:Small

10 Status of CTE : Obtained

Application Number
of CTE

5405342

Date of CTE 11-Jul-2018

Letter Number on
Certificate

HSPCB/Consent/ :
313129218YAMCTE5405342

Valid From 11-Jul-2018

Valid Upto 10-Apr-2019

Certificate Not Attached

219552



*** This is system generated document ***

Inspection no. :  115132794
HROCMMS ID :  18YAM354316

11 Status of CTO : Obtained

Application Number
of CTO

23571987

Date of CTO 13-May-2022

Letter Number on
Certificate

HSPCB/Consent/ :
313129222YAMCTOA23571987

Valid From 13-May-2022

Valid Upto 31-Mar-2027

Certificate Attached

12 Detail of complaints if any : Details	:
File	:Not Attached

14 Name and designation of the
officers inspected the unit

: Name Designation Office Remarks
Gaurav Kumar JEE HSPCB,

Yamuna Nagar
--

Abhijeet Singh
Tanwar

AEE HSPCB,
Yamuna Nagar

--

15 Detail of violations : Sr. No Violation

16 Detail of sampling and analysis
of effluent/air emission
exceeding the norms.

: Type of
Sample

A/R no A/R
Date

Parame
ters

Results Prescri
bed
Limits

Type of Sample Reports

17 Reasons for not collection of
samples, if not collected

:

18 Detail of Show Cause Notice
issued with date.

: Act Section No &
Date

Time for
reply

Attachme
nt

Air 31-A HSPCB/YR/
2025/594
dated
21/06/2025

-- Not
Attached

19 Mode of issue of show causes
notice.

: Dispatch

20. Details of registration of the unit
from industry department or any
other concerned authority

 : No

22 Date of fresh inspection with
name & designation of inspecting
officer to verify the compliance
and detail of permission obtained
for the same from competent
authority.

: Name of
Inspecting
officer

Designation
of
Inspecting
officer

Fresh
Inspection
date

Remarks

 	Name of Competent Authority
permission obtained:-

	Designation of Competent
Authority permission obtained:-
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*** This is system generated document ***

Inspection no. :  115132794
HROCMMS ID :  18YAM354316

22 Date of Submitting
recommendation by Regional
Officer

: Details	:SCN time period has now been expired and unit
failed to submit any reply within stipulated time period.
Attachment	:Not Attached

23 Detail of violations for which
action recommended.

: Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93
dated 04.12.2020 which is Air polluting in nature. Unit
have already obtained CTO upto 31.03.2027 from the
Board.
			Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE
and Sh. Gaurav Kumar, JEE on dated 12.06.2025 in lieu of
Hon’ble NGT Case “Sukhdeep Singh vs HSPCB” OA No.
1127 of 2024 and following deficiencies were found
during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road within premises.
3.	Unit has not provided adequate no. of sprinklers
alongwith interlocking system arrangement.
4.	Unit has not provided adequate plantation.
5.	Unit has not covered conveyor belts.

24 Whether case recommended also
for prosecution (if applicable)
alongwith reasons if not
recommended.

: The prosecution if applicable, will be filed accordingly.

221554



*** This is system generated document ***

Inspection no. :  115132794
HROCMMS ID :  18YAM354316

25 Whether case recommended also
for prosecution (if applicable)
alongwith reasons if not
recommended.

: Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93
dated 04.12.2020 which is Air polluting in nature. Unit
have already obtained CTO upto 31.03.2027 from the
Board.
			Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE
and Sh. Gaurav Kumar, JEE on dated 12.06.2025 in lieu of
Hon’ble NGT Case “Sukhdeep Singh vs HSPCB” OA No.
1127 of 2024 and following deficiencies were found
during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road within premises.
3.	Unit has not provided adequate no. of sprinklers
alongwith interlocking system arrangement.
4.	Unit has not provided adequate plantation.
5.	Unit has not covered conveyor belts.

			Thereafter Show Cause Notice for closure action under
section 31-A of Air (Prevention & Control of Pollution)
Act, 1981 and revocation of CTO granted under Air Act
under section 21 (4) of Air Act 1981 and imposition of
Environment Compensation was issued to the unit cited in
subject above vide this office letter no.
HSPCB/YR/2025/594 dated 21/06/2025 to submit reply
within 15 days.
		Further, the said SCN period has now been lapsed and unit
has not submitted any reply against the SCN issued till
date.
		Whereas speaking order was also issued vide this office
letter no. HSPCB/YR/2025/1054 dated 23.07.2025.
			In view of above, it is recommended that Consent to
Operate issued under Air Act 1981 to the unit vide no.
HSPCB/Consent/ : 313129222YAMCTOA23571987
Dated 13/05/2022  Valid upto 31.03.2027 may be revoked.

26 Copy of Spot Inspection Reports :
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*** This is system generated document ***

Inspection no. :  115132794
HROCMMS ID :  18YAM354316

                   
                   
                   

Pardeep    Singh  Regional Officer
Yamuna Nagar, Region

                   
                   
Documents attached herewith
Copy of show cause notice attached in Note History
Copy of spot inspection report
 
 
 
Copy of CTE/CTO attached in Report

27 Final Recommendation as per
provisions of the Act Rules.(By
Regional Officer)

: Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93
dated 04.12.2020 which is Air polluting in nature. Unit
have already obtained CTO upto 31.03.2027 from the
Board.
	Unit was inspected by Sh. Abhijeet Singh Tanwar, AEE
and Sh. Gaurav Kumar, JEE on dated 12.06.2025 in lieu of
Hon’ble NGT Case “Sukhdeep Singh vs HSPCB” OA No.
1127 of 2024 and following deficiencies were found
during inspection:-
1.	Unit has not provided wind breaking wall.
2.	Unit has not provided metalled road within premises.
3.	Unit has not provided adequate no. of sprinklers
alongwith interlocking system arrangement.
4.	Unit has not provided adequate plantation.
5.	Unit has not covered conveyor belts.

	Thereafter Show Cause Notice for closure action under
section 31-A of Air (Prevention & Control of Pollution)
Act, 1981 and revocation of CTO granted under Air Act
under section 21 (4) of Air Act 1981 and imposition of
Environment Compensation was issued to the unit cited in
subject above vide this office letter no.
HSPCB/YR/2025/594 dated 21/06/2025 to submit reply
within 15 days.
	Further, the said SCN period has now been lapsed and unit
has not submitted any reply against the SCN issued till
date.
	Whereas speaking order was also issued vide this office
letter no. HSPCB/YR/2025/1054 dated 23.07.2025.
	In view of above, it is recommended that Consent to
Operate issued under Air Act 1981 to the unit vide no.
HSPCB/Consent/ : 313129222YAMCTOA23571987
Dated 13/05/2022  Valid upto 31.03.2027 may be revoked.

28 Submitted by Regional Officer
on dated

: 11-Aug-2025

PARDEEP 
SINGH

Digitally signed by PARDEEP 
SINGH 
Date: 2025.08.11 13:25:24 
+05'30'
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*** This is system generated certificate ***

Inspection no. :  114381527
HROCMMS ID :  21YAM192389

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/114381527CONCR001                         Dated: 06/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/114381527CONCR001
06/08/2025

2. Name of the unit M/s Bala Ji Minerals (Stone Crusher)
3. Address of the unit Village Belgarh Tehsil Pratap Nagar Yamuna Nagar
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

13777675

Date of CTE: 2021-07-16

Letter Number on
Certificate:

HSPCB/Consent/ :
313129221YAMCTE13777675

Valid From : 2021-07-16

Valid Upto : 2026-07-15

11. Status of CTO Obtained

Application Number of
CTO:

33047525

Date of CTO: 2021-07-16

Letter Number on
Certificate:
Valid From : 2023-02-08

Valid Upto : 2027-03-31

12. Date of Inspection of the unit 2025-06-12
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*** This is system generated certificate ***

Inspection no. :  114381527
HROCMMS ID :  21YAM192389

13. Name and designation of the
officer(s)inspection unit

Sr.No Name of Officer Dsignation Remarks

2 Abhijeet Singh
Tanwar

AEE --

1 Gaurav Kumar JEE --

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected on dated 12.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:- 1. Unit has not provided
metalled road within premises. 2. Unit has not provided adequate no. of
sprinklers alongwith interlocking system arrangement. 3. Unit has not
provided adequate plantation.

15. Complaint/Court case,if any No
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/595

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period.

23. Detail violation for which closure
action recommended.

Unit was inspected on dated 12.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided metalled road within premises.
2.	Unit has not provided adequate no. of sprinklers alongwith
interlocking system arrangement.
3.	Unit has not provided adequate plantation.

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.
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*** This is system generated certificate ***

Inspection no. :  114381527
HROCMMS ID :  21YAM192389

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2027 from the Board.
	Unit was inspected on dated 12.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided metalled road within premises.
2.	Unit has not provided adequate no. of sprinklers alongwith
interlocking system arrangement.
3.	Unit has not provided adequate plantation.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/595 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1071 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-05

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.06 
11:10:32 +05'30'
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*** This is system generated certificate ***

Inspection no. :  114381621
HROCMMS ID :  21YAM825068

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/114381621CONCR001                         Dated: 06/08/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/114381621CONCR001
06/08/2025

2. Name of the unit M/s Bhagat Singh Stone Crusher
3. Address of the unit Village Belgarh Tehsil Pratap Nagar Yamuna Nagar
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

13777777

Date of CTE: 2021-07-16

Letter Number on
Certificate:

HSPCB/Consent/ :
313129221YAMCTE13777777

Valid From : 2021-07-16

Valid Upto : 2026-07-15

11. Status of CTO Obtained

Application Number of
CTO:

33693348

Date of CTO: 2021-07-16

Letter Number on
Certificate:
Valid From : 2023-02-18

Valid Upto : 2027-03-31

12. Date of Inspection of the unit 2025-08-05
13. Name and designation of the

officer(s)inspection unit
Sr.No Name of Officer Dsignation Remarks

227560



*** This is system generated certificate ***

Inspection no. :  114381621
HROCMMS ID :  21YAM825068

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit was inspected on dated 12.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and following
deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall around pheriphery.
2.	Unit has not provided metalled road within premises.
3.	Unit has not provided adequate plantation.
4.	Unit has not provided adequate no. of sprinklers alongwith interlocking
system arrangement.
5.	Unit has not covered conveyor belts.

15. Complaint/Court case,if any No
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/596

21.06.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Not Available

Detail of Compliance after SCN:SCN time period has now been
expired and unit failed to submit any reply within stipulated
time period

23. Detail violation for which closure
action recommended.

Unit was inspected on dated 12.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall around pheriphery.
2.	Unit has not provided metalled road within premises.
3.	Unit has not provided adequate plantation.
4.	Unit has not provided adequate no. of sprinklers alongwith
interlocking system arrangement.
5.	Unit has not covered conveyor belts.

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

No

Give Reason:  The prosecution if applicable, will be filed
accordingly.

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity
Other1            E-Rawana

228 561



*** This is system generated certificate ***

Inspection no. :  114381621
HROCMMS ID :  21YAM825068

                                                                                    
Pardeep     Singh  , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is a Stone Crusher and covered in Orange category in
Consent Management as per policy order no. 1767-93 dated
04.12.2020 which is Air polluting in nature. Unit have already
obtained CTO upto 31.03.2027 from the Board.
	Unit was inspected on dated 12.06.2025 in lieu of Hon’ble NGT
Case “Sukhdeep Singh vs HSPCB” OA No. 1127 of 2024 and
following deficiencies were found during inspection:-
1.	Unit has not provided wind breaking wall around pheriphery.
2.	Unit has not provided metalled road within premises.
3.	Unit has not provided adequate plantation.
4.	Unit has not provided adequate no. of sprinklers alongwith
interlocking system arrangement.
5.	Unit has not covered conveyor belts.

	Thereafter Show Cause Notice for closure action under section
31-A of Air (Prevention & Control of Pollution) Act, 1981 and
revocation of CTO granted under Air Act under section 21 (4)
of Air Act 1981 and imposition of Environment Compensation
was issued to the unit cited in subject above vide this office
letter no. HSPCB/YR/2025/596 dated 21/06/2025 to submit
reply within 15 days.
	Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
	Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/1072 dated 23.07.2025.
	In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 as well as along
with the directions to Concerned EE (UHBVN) to disconnect
the electricity supply of above said unit and direction may be
issued to the Mining Officer, Yamuna nagar to stop the E-
Rawana of the said stone crusher unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-08-05

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.08.06 
17:22:41 +05'30'

229562



*** This is system generated certificate ***

Inspection no. :  108891694
HROCMMS ID :  18YAM481839

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:- hspcbroyr@gmail.com
                                                                                    

                                                                                    
No. :HSPCB/YAM/2025/RO/INS/108891694CONCR001                         Dated: 28/06/2025

                                                                                    
Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of
Pollution) Act, 1981. of Air Act 1981 Act  by Regional Officer.

                                                                                    
1. Detail of Recommendation letter

by field officer
HSPCB/YAM/2025/RO/INS/108891694CONCR001
28/06/2025

2. Name of the unit hindustan stone aura
3. Address of the unit RANIPUR
4. Detail of land(Khasra/Kila/Plot

No.)
Detail of land Description Unit

5. Latitude and Longitude of the site. Latitude : Longitude :
6. Product(s) Product Name Production

Quantity/Capacity
Units

7. Bio Product By-Product Name Production
Quantity/Capacity

Units

8. Manufacturing Process Stone Crusher
9. Category of the unit Orange

Small
10. Status of CTE Obtained

Application Number of
CTE:

5194227

Date of CTE: 2018-03-30

Letter Number on
Certificate:
Valid From : 2018-03-30

Valid Upto : 2018-12-29

11. Status of CTO Obtained

Application Number of
CTO:

53729193

Date of CTO: 2018-03-30

Letter Number on
Certificate:
Valid From : 2024-04-01

Valid Upto : 2028-03-31

12. Date of Inspection of the unit 2025-04-22
13. Name and designation of the

officer(s)inspection unit
Sr.No Name of Officer Dsignation Remarks

230 563



*** This is system generated certificate ***

Inspection no. :  108891694
HROCMMS ID :  18YAM481839

14. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Whereas the unit was inspected on dated 22.04.2025 in lieu of
complaint received in this office and following deficiencies were found
during inspection:-
1.	Unit has not provided adequate plantation.
2.	Unit has not provided sprinklers to control dust emissions.
3.	Unit has not provided metalled road.
4.	Unit has not provided any interlocking system.
5.	Unit has not provided wind breaking wall.

15. Complaint/Court case,if any Yes
16. Detail of sampling and analysis of

Effluent/Emission exceeding the
norms

Type of
Sample

A/R
Number

A/R Date Parameter Result

17. Reasons for not collection of
samples,if not collected.

18. Detail of Show Cause Notice issued
with date.

SCN Under Act SCN Under
Section

SCN No. SCN Date

air 31-A HSPCB/YR/202
5/156

01.05.2025

19. Modes of issue of show cause
notice.

Dispatch
20. Detail of reply of Show Cause

Notice,if any received.
Not Received

21. Date of fresh inspection with
name & designation of
inspection officer to verify the
compliance and detail
ofpermission obtained for the
same from competent authority

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-

* Designation of Competent Authority From Whom permission
obtained:-

22. present status of compliance made
by the unit,if any after issue of
show cause notice.

Available

Detail of Compliance after SCN:Unit has not submitted any
reply against the SCN issued till date

23. Detail violation for which closure
action recommended.

Whereas the unit was inspected on dated 22.04.2025 in lieu of
complaint received in this office and following deficiencies
were found during inspection:-
1.	Unit has not provided adequate plantation.
2.	Unit has not provided sprinklers to control dust emissions.
3.	Unit has not provided metalled road.
4.	Unit has not provided any interlocking system.
5.	Unit has not provided wind breaking wall.

24. Whether case recommended also
for prosecution(if applicable)
alongwith reason if not
recommended

Yes

25. Authority to whom direction to be
issued to stop services to the unit.

Electricity

26. Copy of Spot Inspection Reports

231564



*** This is system generated certificate ***

Inspection no. :  108891694
HROCMMS ID :  18YAM481839

                                                                                    
Sudhir  Mohan , Regional Officer

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of spot inspection report

27. Proof of Name and OwnerShip of
unit Not Attached

Not Attached
Not Attached

28. Final recommendations as per
provisions of the Act/Rules.

Unit is engaged in process of Stone Crusher and covered under
the Orange category as per latest Categorization policy order of
the board dated 04/12/2020. Unit have already obtained CTO
upto 31.03.2028.
		Whereas the unit was inspected on dated 22.04.2025 in lieu of
complaint received in this office and following deficiencies
were found during inspection:-
1.	Unit has not provided adequate plantation.
2.	Unit has not provided sprinklers to control dust emissions.
3.	Unit has not provided metalled road.
4.	Unit has not provided any interlocking system.
5.	Unit has not provided wind breaking wall.
			Thereafter this office has issued show cause notice for closure
to the unit vide letter no. HSPCB/YR/2025/156 dated
01.05.2025.
		Further, the said SCN period has now been lapsed and unit has
not submitted any reply against the SCN issued till date.
		Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/601 dated 21.06.2025.
		In view of above, as recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act,1981 alongwith
directions to Executive Engineer, UHBVN, Yamuna Nagar for
disconnection of electricity supply of the unit.

29. Date of Submitting
recommendation by Regional
Officer.

2025-06-23

SUDHIR MOHAN
Digitally signed by SUDHIR 
MOHAN 
Date: 2025.06.28 12:48:43 +05'30'

232 565



*** This is system generated certificate ***

Inspection no. :  107934492
HROCMMS ID :  21YAM416656

                                                                                    
Haryana State Pollution Control Board

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 Email:-
hspcbroyr@gmail.com

                                                                                    
                                                                                    

No. :HSPCB/YAM/2025/FO/INS/107934492CONCR001                         Dated: 19/06/2025
                                                                                    

Performa for recommendation to issue direction for closure and disconnection of service against the
non-complying units under section 31-A under the provision of the Air (Prevention and Control of

Pollution) Act, 1981. of Air Act 1981 Act  by Field Officer.
                                                                                    

1. Name of the unit M/s Jai Luxmi Minerals (Stone Crusher)
2. Address of the unit Village Mahiyudeenpur Tehsil Bilaspur Yamuna Nagar
3. Detail of land(Khasra/Kila/Plot)

No.
Detail of land Description Unit

4. Latitude and Longitude of the
site.

Latitude : Longitude :

5. Product(s) Product Name Production Quantity/
Capacity

Units

Coarse Sand, Gatka
and Round Bajri

1250 Metric Tonnes/Day

6. By-Products Details By-Product Name Production
Quantity/Capacity

Units

7. Manufacturing Process Stone Crusher
8. Category of the unit Category : orange

Scale  : small
9. Status of CTE ObtainedCTE

Application Number of
CTE:

11920653

Date of CTE:  10/05/2021

Letter Number on
Certificate:
Valid From : 10/05/2021

Valid Upto : 09/05/2026

Certificate : Not Attached

10. Status of CTO ObtainedCTO

Application Number of
CTO:

12708619

Date of CTO:    16/07/2021

Letter Number on
Certificate:
Valid From : 16/07/2021

Valid Upto : 31/03/2026

Certificate : Attached

233566



*** This is system generated certificate ***

Inspection no. :  107934492
HROCMMS ID :  21YAM416656

11. Date of Inspection of the unit    19/06/2025
12. Name and designation of the

officer(s)inspected the unit
Sr.No Name of Officer Designation Remarks

13. Detail of violation observed during
inspection:

Details of violation observed during inspection:

a. Operational

j. Other:Unit is engaged in process of Stone Crusher which is Air
polluting in nature and covered under the Orange category as per latest
Categorization policy order of the board dated 04/12/2020.
		Whereas as per Haryana Govt. Notification dated 11.05.2016 for stone
crushers siting criteria are mandatory to comply.
		Whereas as per the DFO report no. 6452 dated 31.03.2025 the distance of
unit from Forest and Distance (from nearest P.F, R.F and Sec 4 & 5) is
355 mtr against the distance requirement of 500 mtr. Thus unit is not
meeting the siting distance parameter from Forest and Distance (from
nearest P.F, R.F and Sec 4 & 5) as per Notification dated 11.05.2016.
		Thus, stone crusher is established and in operation in non compliance of
the provisions of Notification dated 11.05.2016, Section 21& 22 of the
Air (Prevention & Control of Pollution) Act, 1981 and 31 – A of Air Act,
1981.

14. Complaint/ Court case,if any NotSelect
15. Details of sampling and analysis of

Effluent/Emission exceeding the
norms.

Type of
Sample

A/R
Number

A/R Date Parameter Result

Type of Sample Reports

16. Reasons for not collection of
samples,if not collected.

17. Detail of Show Cause Notice issued
with date.

SCN Under
Act

SCN Under
Section

SCN No. SCN Date Attachment

air 31-A HSPCB/YR/
2025/139

24.04.2025 Attached

18. Mode of issue of show causes
notice

Dispatch
19. Detail of reply of Show Cause

Notice,if any received.
Received

Date of Reply Submitted by Unit: 09/05/2025
Details:   Unit has submitted the reply against the SCN issued
which is found not satisfactory.

20. Date of fresh inspection with name
& designation of inspecting officer
to verify the compliance and detail
of permission obtained for the
same from competent authority.

Name Of
Inspecting

Officer

Designation of
Inspecting

Officer

Fresh
Inspection Date

Remarks

* Name of Competent Authority From Whom permission obtained:-
Sudhir Mohan

* Designation of Competent Authority From Whom permission
obtained:-   RO

21. Present status of compliance made
by the unit,if any after issue of
Show cause notice.

Available

Detail of Compliance after SCN:Unit has submitted the reply
against the SCN issued which is found not satisfactory.
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*** This is system generated certificate ***

Inspection no. :  107934492
HROCMMS ID :  21YAM416656

22. Detail of violation for which
closure action recommended.

Detail of violation :-Unit is engaged in process of Stone Crusher
which is Air polluting in nature and covered under the Orange
category as per latest Categorization policy order of the board
dated 04/12/2020.
		Whereas as per Haryana Govt. Notification dated 11.05.2016
for stone crushers siting criteria are mandatory to comply.
		Whereas as per the DFO report no. 6452 dated 31.03.2025 the
distance of unit from Forest and Distance (from nearest P.F, R.F
and Sec 4 & 5) is 355 mtr against the distance requirement of
500 mtr. Thus unit is not meeting the siting distance parameter
from Forest and Distance (from nearest P.F, R.F and Sec 4 & 5)
as per Notification dated 11.05.2016.
		Thus, stone crusher is established and in operation in non
compliance of the provisions of Notification dated 11.05.2016,
Section 21& 22 of the Air (Prevention & Control of Pollution)
Act, 1981 and 31 – A of Air Act, 1981.

23. Whether case recommended also
for prosecution(if applicable)
alongwith reasons if not
recommended.

No

Give Reason:

24. Authority to whom direction to be
issued to stop services to the unit.

Electricity

25. Final recommendations as per
provisions of the Act/ Rules.

Unit is engaged in process of Stone Crusher which is Air
polluting in nature and covered under the Orange category as
per latest Categorization policy order of the board dated
04/12/2020.
		Whereas as per Haryana Govt. Notification dated 11.05.2016
for stone crushers siting criteria are mandatory to comply.
		Whereas as per the DFO report no. 6452 dated 31.03.2025 the
distance of unit from Forest and Distance (from nearest P.F, R.F
and Sec 4 & 5) is 355 mtr against the distance requirement of
500 mtr. Thus unit is not meeting the siting distance parameter
from Forest and Distance (from nearest P.F, R.F and Sec 4 & 5)
as per Notification dated 11.05.2016.
		Thus, stone crusher is established and in operation in non
compliance of the provisions of Notification dated 11.05.2016,
Section 21& 22 of the Air (Prevention & Control of Pollution)
Act, 1981 and 31 – A of Air Act, 1981.
		Thereafter this office has issued show cause notice for closure
to the unit vide letter no. HSPCB/YR/2025/139 dated
24.04.2025.
		Further, the said unit has submitted reply of SCN which was
found not satisfactory.
		Whereas speaking order was also issued vide this office letter
no. HSPCB/YR/2025/502 dated 19.06.2025.
		In view of above, it is recommended that closure order against
above said unit may be issued under section 31-A of Air
(Prevention & Control of Pollution) Act,1981 alongwith
directions to Executive Engineer, UHBVN, Yamuna Nagar for
disconnection of electricity supply of the unit.

26. Copy of Spot Inspection Reports
27. Proof of Name and OwnerShip of

unit Not Attached
Not Attached
Not Attached
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*** This is system generated certificate ***

Inspection no. :  107934492
HROCMMS ID :  21YAM416656

                                                                                    
Abhijeet Singh Tanwar, AEE

Regional Office, 	Yamuna Nagar
                                                                                    
                                                                                    

Documents attached herewith
Copy of show cause notice
Copy of show cause notice
Copy of reply of show cause notice

28. Date of Submitting
recommendation by Regional
Officer.

2025-06-19

ABHIJEET 
SINGH 
TANWAR

Digitally signed by 
ABHIJEET SINGH 
TANWAR 
Date: 2025.06.21 
12:07:48 +05'30'
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Sr. No. Name and Address Date of 
Inspection

Show Cause Notice No. 
& date

1
GAURI SHANKER STONE 

CRUSHERr, Village Doiwala, 
Yamuna Nagar

15.08.2025

Show Cause Notice isseud 
vide no. 

HSPCB/YR/2025/1303 
dated 18.08.2025 

2 Mahaluxmi Stone Crusher, Vill 
Doiwala, Yamuna Nagar 15.08.2025

Show Cause Notice isseud 
vide no.  

HSPCB/YR/2025/1326 
dated 18.08.2025

3

SHREE SHIV SAI STONE 
CRUSHER, VILLAGE 
GOHRABANI, TEHSIL 

BILASPUR, YAMUNA NAGAR

15.08.2025

Show Cause Notice isseud 
vide no. 

HSPCB/YR/2025/1309 
dated 18.08.2025 

4
Shree Baba Balaknath Stone 
Crusher, Village Nathanpur, 

Yamuna Nagar
11.07.2025

Show Cause Notice issued 
Vide No.:- 

HSPCB/YR/2025/1012 
Dated:21/07/2025

5

VISHAVKARMA JI STONE 
CRUSHER

VILLAGE BELGARH, TEHSIL 
KHIZRABAD, YAMUNA NAGAR

22.07.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1110 
dated 25.07.2025

6 Rudraya Stone Crusher, Village 
Belgarh, Yamuna Nagar 07.08.2025

Show Cause Notice  
Issued vide no.HSPCB / 
YR/ 2025/1218 Dated 

06.08.2025

7 Rebuttal Stone Crusher, Village 
Belgarh Tehsil Pratap Nagar 07.08.2025

Show Cause Notice  
Issued vide no.HSPCB / 
YR/ 2025/1282 Dated 

14.08.2025

8
JAI SHREE RAM STONE 

CRUSHER, VILLAGE 
NATHANPUR, YAMUNA NAGAR

07.08.2025

Show Cause Notice  
Issued vide no.HSPCB / 
YR/ 2025/1284 Dated 

14.08.2025

9

Shiv Surya Stone Crusher and 
Screening Plant, Village 

Shergarh, Tehsil Bilaspur, 
Yamuna Nagar

23.07.2025

Show Cause Notice  
Issued vide no.HSPCB / 
YR/ 2025/1166 Dated 

29.07.2025

10

Bharat Mata Stone and 
Screening Plant,  Village 
Ranipur, Tehsil Bilaspur, 

Yamuna Nagar

23.07.2025

Show Cause Notice  
Issued vide no.HSPCB / 
YR/ 2025/1167 Dated 

29.07.2025

11

Bharat Construction Company 
(Stone Crusher),  Village 

Nathanpur, Tehsil 
Chhachhrauli, District Yamuna 

Nagar

11.07.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1008 
Dated:21/07/2025

list of Stone Crusher Show Cause Notice as Annexure-R-6

Annexure-R6237570



12
KRISHNA STONE CRUSHER, 
VILL.BANABAHADARPUR, 

Yamuna Nagar
09.07.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1010 
Dated:21/07/2025

13

Salasar Enterprises,
Village Nathanpur, Tehsil 

Chhachhrauli, District Yamuna 
Nagar

11.07.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1014  
Dated:21/07/2025

14
Parkash Stone Crusher, Village 
Ballewala, Tehsil Chhachhrauli,

Yamuna Nagar
15.08.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1317  
Dated:18/08/2025

15

Maa Bhanbhori Devi Stone 
Crusher (Old name Malik Stone 
and Screening Plant), Village 

Gorabani, Tehsil Bilaspur, 
District Yamuna Nagar

15.08.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1311  
Dated:18/08/2025

16
S S Stone Crusher,  Village 
Majri Tapu Tehsil Jagadhri 

Yamuna Nagar
18.08.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1322  
Dated:18/08/2025

17

Saraswati Stone Crusher, 
Village Ranipur, Teshil 

Bilaspur, District Yamuna 
Nagar

14.08.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1307  
Dated:18/08/2025

18
B.R. Stone Crusher, Village 

Rampur Gainda, Tehsil 
Bilaspur, Yamuna Nagar

15.08.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1324  
Dated:18/08/2025

19
KHUSHI STONE CRUSHER, 
VILLAGE RAMPUR GAINDA, 
BILASPUR, YAMUNANAGAR

15.08.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1313  
Dated:18/08/2025

20

ARYAVAARTA DEVELOPERS 
PRIVATE LIMITED(STONE 

CRUSHER), Village-Ranipur, 
YAMUNANAGAR

14.08.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1305  
Dated:18/08/2025

21

Salsar Stone Crusher,
 Village Rulaheri, Tehsildar 
Bilaspur, District Yamuna 

Nagar

14.08.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1301  
Dated:18/08/2025

22 Jagdamba Stone Aggregates, 
Village Swabri, Yamuna Nagar 15.08.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1328  
Dated:18/08/2025
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23
Balaji Stone Crusher, Village 

Rulaheri, Tehsil Bilaspur, 
Yamuna Nagar

14.08.2025

Show Cause Notice  
Issued vide 

no.HSPCB/YR/2025/1315  
Dated:18/08/2025

239572
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